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[Sh. Chinasamy Sriniuasan] 

In D i g u l ,  which compbs  Athur and 
its neighbouring taluks, lakhs of weavers are 
enaged in the production of handkom goods. 
The previous Government at the Centre had 
introducud a policy to export a hrge quantity 
of raw cotton and this policy still crontinues. 
Now, several lakhs of weavers belonging to 
weaker sections in the whole of Tamil Nadu 
and perhaps in the whde country are finding 
it extremely diffii lt to produce handbom 
goods worth several crores of rupees with- 
out the availability of basic raw material. 
namely, catton. The handbom goocis are 
exported to foreign countries which earn a 
substantial amount d foreign exchange. To 
avoid further unemployment in the hand- 
h m  sector. and possble agitations and 
hunger strikes in the cwntry. I would request 
the Govemment kindly to look into this mat- 
ter immediately and take urgerit steps and 
withdraw the orders of forable condition of 
export of raw cotton to foreign muntries. 

(viii) Need to a meliorate the lot of 
Adivasis in Kalvaroyan hills in 
Cuddabre, Tamil Nadu 

SHRI P.P KALIAPERUMAL (CuddaC 
ore): Kalvaroyen hdls situatd in the Cuddal- 
ore ccnstituency of Tamil Nadu oonsist of 
vast forest areas having sandal wood trees 
and Shebulk Myrobalan trees. These hills 
are inhabited by illiterate and impoverished 
adivasis. The adivasis lead subhuman l ies 
with scant nutrition. sanitation, sheller and 
hospitat attention. They are eaonomically 
indigent and educationally illiterate. Their 
right to life is shrivelled. The Government 
should innovate remedial strategies to uplift 
adivasis of Kahraroyan hilts. 

Illegal felling and smuggling of Sandal- 
wood trees which.are in abundance in the 
above hills is going on in hrge scale by anti- 
social elements. The Government should 
take stem and severe measures to check- 
make the illegal felling and smuggling of 
sandakvoodbws. InordertoqStthe ad- 
vasis from their subhuman ditons,  the 
Government should start industries eilher in 

the hill area or in the nearby area with the 
bcaay avaaable sandalmrod and Chebulic 
Myrobah trees. 

13.53 hrs 

PLACES OF WORSHIP (SPECIAL 
PRoVlSloN BILL) 

SHRl RAM NAlK (Bombay. North): Sir. 
I have given a notice to raise a point of order 
about the Bill which is to be considered now. - 
I gave a notice that I wish to raise a point of 
order. 

MR DEPUTY SPEAKER: Even before 
the Bills have been introduced! 

SHRl RAM NAIK: Sir, the bill has at 
ready been introduced. I wish to oppose the 
consideration of Places of Worship (Spedal 
Provision) Bin, and my basicobjection is that 
this Bill is incomplete. 

For every Bill a Statement of Objects 
and Reasons should be there and the exact 
changes that are to be made should also be 
indiied. They are there. but there is an- 
other thing also, which is required to be 
given. And, that is. if any particular Section is 
to be amended then in the annexure that 
particular Section, orthat par!icular act, which 
is sought to be amended. should be printed. 
tf you see this Bill, it does not give the details 
of the Sedionwhii is sought to be amended. 
Section 8 of the Representation of Peoples' 
Act, 1951 is sought to be amended. h this 
Bill that partiwhrsection has not been given. 
We cannot apply our mind to this Bill unless 
that section is given here. That is why I am 
opposing it. 

I would request you to refer to Kaul and 
Shdrder Page 486. k is about the annexure 
and I would read the relevant paragraph: 
WherecertainSectionsoftheparentAct 
are sought to be amended. the text the~e d 
is generw appended to evey amending 
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Bdl in the form of an annexure. In the case 
the number d sections 'mrolved is large. on 
the request made by the Minister in charged 
the Bil. the sections may not be reproduced 
as an annexure but copies of the original Ad 
are supplied by the Ministry concerned for 
circulation to the Members. This is not appli- 
cable here because only one Section is 
being amended. 'But where original Acts 
themselves are bulky. copies of the Acts are 
not arculated to Members but a few copies 
of the Acts received from the Ministry con- 
cerned are placed in the Parliament Library 
for reference by Members. A Para in this 
regard is issued in the Bulletin Part-11." That 
is also not applicable. 

'Before 1950-this is important-the text 
of Sections of an Act sought to be amended 
by an amending Bill was not printed along 
with the Bill.' That was the position before 
1 950. 

Qn 14th August. 1950. When the Bill 
further to amend the Essential Suppiies Act 
came up for consideration before the House. 
apoint was raised that abng with an amend- 
ing Bill. the relevant Sections of the original 
Act which are not sought to be amended 
should also be printed for the purpose of 
facilitating the working of the Members." 
This wasthe point which was raised. On this. 
the Speaker had directed - I am reading now 
the direction - that in future, whenever 
amending Bills are presented to amend the 
origir?al Acts. a Schedule of the relevant 
W i n s  from the original Acts should be 
given with the Bill. Such an Annexure is 
however not added to a secret Bill." 

So. Sir, whenthis particular Act is sougM 
to be amended, that is the People's Repre- 
sentation Act, that particular Section has not 
been given here. If that particular Section is 
not given and with a specific ruling, this Bill 
cannot be considered. The Government. 
while introducing the Bill has earlier said that 
they havetdren a k t  of care. They wanted to 
draw up a Bill very precisely. very accurately 
and that is why. they took some time. You 
would remember, what they have said. Even 
the permission of the House - the normal 

practice of seven days' notice - and under 
Rule 1%. every Member is required to get 
two days' notice, was suspended. There 
was a lot of controversy in this House and we 
surrendered our rights and the Speaker also 
ruled that under Rule 19B. he has given the 
permission. so the discussion can continue. 

When so much thought has been given, 
the simple requirement which is there, that 
Annexure has not been given here. So, Sir, 
unless, the Annexure is given, this Bill can- 
not be considered here. That is my point of 
order for which I have also given you the 
official quotings from Kaul and Shakdher. I 
wish that you will consider my objection and 
see that the Bill is not discussed today. 

Let them give the Annexure and then 
the Bill can be discussed fuither. 

MR. DEPUTY SPEAKER: There is no 
Rule requiring the Government toamend the 
~ele~ant~rovisions of an A d  which aresought 
to be amended. However, this is generally 
done in compliance wlh the observations 
made by the Chair when the Essential Sup- 
plies Bill came up for consideration on 
14.8.1950. There is no point of order -- -o 
Rule is violated. 

SHRI RAM NAIK: Sir, in future, it should 
be done that is what the direction is. 

MR. DEPUTYSDEAKER: Copies of the 
Annexure are being received from the Minis- 
try of Home Affairs anti hb;e will be made 
available to Members in 111e douse. In the 
meantime. the Bill can be proceeded with. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): I beg to move: 

%at the Bi!l to prohibit conver- 
sion of any place of worship and 
to provide for tile maintenance 
of the religious chxscter of any 
place of worsi;ip .is it existed on 
the 15th dayo4A.~;t!st. 1947and 
for matte:; cannected therewith 
or incidental thersto, be taken 
into consideration 
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[Sh. S. B. Chavan] 

It is considered necessaryto adopt these 
measures in view of the controversies aris- 
ing from time to time with regard to conver- 
sion of places of worship which tend to vitiate 
the communal atmosphere. 

This Bill has been brought in fulfilment 
of a commitment made in the President's 
Address to the Parliament on 11th July. 
1991. 

Clause 3 of this Bill seeks to prohibit 
conversion of any place of worship of any 
religious denomination or any section thereof 
into a place of worship of a different section 
of the same religious denomination or of a 
different religious denomination or any sec- 
tion thereof. 

14.00 hrs. 

Clause 4 provides for continuance of 
the religious character of a place of worship 
existing on the 15th day of August. 1947. 
Certain exemptions have. however, been 
provided in Subclause (3) of this Clause. 

Clause 5 exempts the Ram Janam 
Bhoomi-Babri Masjid from the operation of 
this Bill. 

Clause 6 of Bill provides for the punish- 
ment for violation of the prohibition con- 
iained in Clause 3. 

Clause 8 providesfor an amendment of 
Sedion 8of the Representation of the People 
AC io ensure that persons convicted of of- 
?ewes under this Act are debarred for being 
i-hssen as and for being Member of Parlia- 
m r ; ;  as of State Legislature. 

It will, thus. be seen that adoption of this 
Bill will effectively prepnt any new contro- 
versies from arising in respect of conversion 
of any place of worship, while the exemp- 
tions contained in Stbdause 3 of Clause 4 
will ensure that matters w h i  have been 
settled amicably, finally dkposed of by anuts. 

barred by limitation etc., are not unnecessar- 
ily raised. 

I am sure that enactment of this Bill will 
go a long way in helping to restore commu- 
nal amity and goodwill. I. therefore, com- 
mend this Bill to Hon'ble Members of this 
House and seek their cooperation in passing 
it. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

' That the Biil to prohibit conver- 
sion of any place of worship and 
to provide forthe maintenance of 
the religious character of any 
place of worship as it existed on 
the 15th day of August. 1947. 
andfor matters connected there- 
with or incidental thereto. be 
taken into consideration.' 

Nowthere are amendments to be moved 
by the hon. Members. Shri Girdharilal Bhar- 
gava. 

SHRl GlRDHARl LAL BHARGAVA 
(Jaipur): I beg to Move: 

That the Bill be circulated for the 
purpose of eliciting opinion 
thereon by the 25th November. 
1991 ."(3) 

MR. DEPUTY-SPEAKER: Shri 
Bhagwan Shankar Rawat; not present. Shri 
Rajendra Agnihotri - not present. Shri Ma- 
dan Lal Khurana. 

SHRl MADAN LAL KHURANA (South 
Delhi): I beg to move: 

"That the Bill be circulated for the pur- 
pose of eliciting opinion thereon by the 29th 
November. 1 991 ." (6) 

MR. DEPUTY-SPEAKER: Shri Dau 
Dayal Joshi - not present. Kumari Uma 
Bharati. 

SHRl SOMNATH CHATTERJEE 
(Bolpur): There is a re-thinking on that side. 
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They are even not present to move their 
amendments. 

MR. DEPUTY- SPEAKER: Kumari Uma 
Bharati. 

SHRl S.B. CHAVAN: There are amend- 
ments. On behalf of the Government. I move 
those amendments. 

SHRl RAM NAIK: I am on a point of 
order. How can you move those amend- 
ments?Only at the second stage, you can do 
it. 

SHRl SOMNATH CHAllERJEE: How 
can you move them now? 

MR. DEPUTY-SPEAKER: Kumari Uma 
Bharati. 

[ Translation] 

KUMARI UMABHARTI (Khajuraho): Mr. 
Deputy Speaker, Sir, I rise to oppose the Bill 
introduced by the Government. After going 
through the Bill, I have been pleased by one 
point mentioned in the Bill. which has been 
provided in subclause (2) of Section4 which 
states:- 

"If, on the commencement of this Act. 
any unit, appeal or other proceedings with 
respect to the conversion of the religious 
character of any place of worship, existing 
on the 15th day of August, 1947 is pending 
before any court, tribunal or authority, the 
same shall abate and no unit, appealor other 
proceedings with resped to any such matter 
shall lie on or after such commencement in 
any court, tribunal or other authority." 

It clearly confirms one thing, which we 
all have been saying all along in our speeches 
that RamJanma-Bhwmi dispute is not a 
issue to be sorted out in courts as it is matter 
of our faith. Croresof devotees of Lord Rama 
on this earth and of this country have been 
supporting thii view. The huge gathering of 
the people in wr meetings also proved the 

same fact. All this demonstrates that all of us 
are unanimous on one point that this issue 
cannot be settled in courts. I am very &ad 
that though Congress Government might 
not agree with us on various issues, yet it 
appears that it agrees with us in this resped 
and it has accepted our view in this regard in 
to to that issues of faith cannot be decided in 
courts. I would be thankful to the Govern- 
ment that Ayodhya has been excluded from 
the purview of this Bill. All this showsthat the 
Government does not want confrontation in 
this regard and we also do not want the 
confrontation although we are not afraid of 
any confrontation. We want that it would be 
better if thedispute is ?enled through mutual 
dialogue. Ulemas and saints should sit to- 
gether and resolve it peacefully through 
mutual talks. 1 wouM like to make one more 
submission. It may seem inelevent at this 
juncture to refer to it, but I would like to 
submit that it has been said repeatedly that 
by referring to this dispute on the stages, we 
have brought politics into the religion. Mr. 
Deputy Speaker, Sir, I would like to prove , 

today that it is the politics which has inter-/ 
fered in the religion. It should not be taken as 
interference of religion in the politics and 
whatever proof I put forward to prove this 
dictum shall be adequate enough. 

Mr. Deputy Speaker. Sir. On Feb. 1, 
1986, the court issued the orders toopen the 
locks or, the gate of RamJanam-Bhwmi 
and in its verdict the coun pronounced that 
the doors of Ram Janma Bhoomi were not 
locked by order of any court, tribunal or 
authority. It has not k e n  clear as to who 
ordered it. As a result, the lockon the shrine 
was opened on 1 st Feb. 1986 and devotees 
of Lord Rama ali over India lighted their 
houses and celebrated the occasion in vari- 
ous ways to express their happiness, but no 
communal riots took place in any part ot the 
country during the period from Feb. 1 to Feb. 
14, 1986. Not a single communal riot took 
place between 1 st February and 14th Febru- 
ary 1986. Or, 14 February 1 986. Babri Masjid 
Actiin Committee was constituted and they 
gave a call to oppose the unlocking of Ram 
Mandir. With the result it became difficult to 
check orgy of violence and bloodshed un- 
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[Kmari Uma -7 
leashed by the communal riots since 14 
Febnrary 1986. 

Mr. Dy. Spedker, Si, violence was not a 
sequel d unhcking the Ram Mandir. but it 
was the result of call given by BAMC on 14th 
Fekwry. Ewn earlier, at the time of Shah 
Beno case. some Muslim leaders. whose 
secwitydeposii was forfeited in the electii. 
tried to derive poliical mileage to gain a 
fmthokl in polhii. by fanning fanaticism 
somehow among MusGms. They never 
thought forthe welfare of the country, but for 
votes, pushed the country towards bbod- 
shed with the hope of getting into State 
Assembl'i and Parliament by spreading 
communalism. Unity was sought to be fos- 
tered among Muslim bethern by fanning 
faMdidsm among Muslim mmunily. after 
the codtution of Babri Masjii Action 
Cammiltee to oppose the opening of Ram 
Mandir. whi i  was already sore over the 
ShahB3nocase. 

Mr. Dy. Speaker, Si. on 12th August 
1987. another call for march to Ayodhya was 
given by these leaders to offer Namaz at the 
site d Ram Mandi. which was dubbed as 
Mosque in dilapidated state. I would like to 
know from the senior Muslim leaders whom 
I resped a M as fatherly fy res  like Shri Saii 
silting in the House. whether a call for offer- 
ing d Namaz can be ca!led as a 'march'. Is 
Pilgrbnage to Mecca-Madina by Muslim 
bethem of India caUed a march as has been 
done in the case of 12th August call by 
members of BMAC. When is the 'March' call 
given?C)nly when army moves to track down 
enemy, t is called 'march'. In the call given 
to offer Namaz at Ayodhya can be called 
'march'? I hwe never come across dubbing 
of pJgimage by Muslims to Mecca-Madina 
as 'March'. lltk means call for 'march ' was 
to Muslim against threat to exis- 
tence d Muslim community in India with the 
p m a d b  OD rrise for self defence. I am 
qub perhnbed at a! thiis and feel extremely 
sony at thiis state d affairs. 

I heard in childhood that pigeon fears 

the presence of cat Pigeons are so innocent 
that they M i  mere dosing of eyes will 
prove to be an effediye shield against cats. 
But this is not correct Maintenance of status- 
quo as in 1947 in respect of religious place. 
is like closing eyes similar to that of pigeons 
against advancement of cats. This mainte- 
nance of status-quo of 1947 will mean pres- 
ervation of tension for the coming genera- 
tions. 

I will like to quote an instance. Twenty 
days ago I went to Varanasi to visit Gyan 
Vapi, towh i i  I have never been. At thattime 
it was raining very heavily in Varanasi. l went 
to the place totally drenched. where the 
temple of Vishwanath was demolished by 
Aurangzeb to build a Mosque. Guides 
showed me the remnants of temple where 
the Mosqua was built by Aurangzeb. My 
submission is that I am not well educated-, 
therefore I am not conversant with the mles 
and procedures of the House. So. I do not 
know whether it will be proper to raise the 
issue or not. as per the rules and conven- 
tions of the House. Even when complately 
drenched I saw the mosque built on the 
remnants of the temple, some sort of current 
of anger ran through my body. I felt dis- 
graced at the fate of my ancesters. who I 
think were challenging my womanhood and 
asking me, whether the intention of Au- 
rangzeb was merely to build a mosque. then 
why were remnants of the temple left. Was 
not the intenticn of Aurangzeb behind leav- 
ing remnants of temple at the site of mosque, 
to keep reminding Hindus of their historical 
fate and to remind coming genarations of 
Muslims of their past gbry and power? This 
is dearly a reflection first on evil designs of 
Aurangzeb and then of the Britishers. l would 
like to know fmm the movers of the Billthe 
Congress (I) Government, why do they want 
to preserve and protect the wrong done by 
Aurangzeb and Britishers. Why are they 
keeping the bone of contention alive? As I 
fell ashamed and perturbed ...( hfemp 
tions)... I think coming generations will keep 
on going to Vara~si. As long as the banks 
of Varanasi are considered sacred and holy, 
people will continue to go there and see the 
site of old temple. l think it was the evil design 



of Aurangzeb and B K i  to keep the 
itssue alive for awn-hg generations. With a 
view* keep the issue alive, efforts are again 
being made to maintain stahrsqt~, of 1 947. 
If the intentions are not bad. then this is not 
the coned way of finding out the solution of 
d i i e .  Best way of finding solution d dis- 
putes in resped of afl the disputed religious 
places. whether it be temples or mosques, is 
to restore the old tradiiional glory of all the 
religiqus places. A time frame must be set up 
to restore the original gbry of all the religious 
places since the days of Alwanbasim. 

14.1 5 hrs 

[SHRIMATI MALlNl BHA7TACHARVA in 
bhe Chi3 

So a date should be fixed. During the 
reign of Babar, relgious places of worship 
were damaged. ll the intention is clear. then 
the status-quoof the placesof worship should 
be maintained and the Bill should be intro- 
duced. Otherwise, there will be efforts to 
thwart the passage of the Bill. 

Madam. I t h i i  the consequences will 
not be good. This shows that we are not in 
favour of peace. The best solution is to 
maintain the status quo of all the dispted 
places of worship. I hape this Bill has not 
been brought to disturb history. Can we 
tamper with the calender to change histori- 
calfacts? History says Ramawas born there 
because that place is 
Ayodhya.. . (lntemgtbns) 

SHRl P.M. SAYEED (Lakshadweep): Is 
that your opinion or your party's opinion? 

KUMARI UMA BHARTI: This is our 
unanimous view. We do not have a different 
view point. Can we alter historical facts 
through a manipulation of dates? Are we 
scared to face history? Today it is this issue. 
tomorrow there could be a dispute about the 
date on which India got independence or 
even Mahatma Gandhi's role in the freedom 
struggle. lam sure all hon. Memberspresent 
in the House are concerned about the impad 
of thii d i i e  on future generations be- 

cause bdh Hindus and Muslims have to live 
harmoniously in this country. We must en- 
sure that this d i i  does not have any 
adverse effect on Mure relationships be- 
tween Hindus and Muslims. This can be 
done if the statusqw of the rergious shrines 
is maintained. There is a provision in the Bill 
that all the pending cases before the court 
will be treated as dismissed. But can we 
dismiss our sentiments so lghtty? There is a 
temple of the Goddess at Pavagarh near 
Baroda which is visited by thousands of 
devotees every Sunday. There is a tomb in 
the temple premises and devotees vising 
that place are bound to see it. SotheGovern- 
ment will have to specify in writing that the 
temple was amtrucW before 1947 and 
hence camd be altered even i f  the pres- 
e m  dthe Kvnb hurts anyone's sentiments. 
Dew#as wmat escape the sigh d the 
bmR Ths BiUwill suppress their sentiments. 
U you tensions between Hindus and 
MusJims to continue then it is alright. # you 
are sincere about the well-being of the Mure 
generations then you must show the cour- 
age to bring a Bill which restores the relig- 
bus shrines to their original status. People 
say that i f  it is done then it wifl aggravate the 
dispute and further complicate the search for 
a solution. Even this Bill will generate amtro- 
versy. So you should bring a Bill as sug- 
gested by me and observe the public reac- 
tions. By maintaining the Statusquo of 1947 
il seems that you are folbwing a policy of 
appeasement Owners of bullock carts in 
villages, create a wound on the back of the 
ox and when they want their bulbck-carts to 
move faster they strike at the wound. Simi- 
larly. these disputes are wounds and marks 
of slavery on our 'Bharat Mata'. So bng as 
'Gyan Vapi' amtinues in its present condi- 
tion at Banaras and a grave remains in a 
temple at Pavagarh. it will remindus of the 
atrodties perpetrated by Aurangzeb indud- 
ing his efforts to convert Hindus to Lshm and 
this would be very painful. 

Si. I am aware d the feelings of d hon. 
Members pmsenl in the House. All d them 
feel that this Bii will not p d e  a permanent 
solution of the problem. But as in the Ma- 
habharata. Bhisma-Pitamah. Dronacharya. 
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[Kumari Uma Bharbi 

Ohritrashtra and wen the Pandavas knew 
that Draupadi's Yl'hirharan' was wrong but 
certain re- made them keep quiet. The 
move to restore the status of religious shrines 
as in 1947 shown that efforts are being made 
to denigrate the country's position. All these 
mute spectators are behaving like Bhishma 
Piamah. Dronacharya, Dhriirashtra and the 
Pandavas did in Mahabharata when 
Duryodhana proceeded to disrobe Draupadi. 
I want all hon. Members to come out in the 
open and oppose this Bill. 

Sir.theStateof the nationcan be gauged 
from the law and order, political and sociol- 
e~onomicsituation in the country. The B.J.P. 
come out very late with its support of the 
'Ram Janmabhoomi'. Before that the Babri 
tulasjid Action Committee had already an- 
nounced an Ayodhya March and there were 
many politicians associated with it. There- 
fore, it is my humble request to all hon. 
Members to ensure that our future genera- 
tbns may live in harmony. Ask forgiveness 
from the Lord for all wrongs done in the past 
and make all our efforts to avoid bloodshed 
m future. So I request the hon. Members 
present here to oppose this Bill if they really 
bve their children. 

to mdce a clarification as my name has been 
mentioned. Sir, the hon. Member is aleamed 
person who reads newspapers, watches N 
and listens to the radio but he is not aware 
that I have denied in every newspaper that 
this casette is mine. 

SHRl P.M. SAYEED: I have yourcasette 
with me and I have listened to it. ( Int8mp 
tions) 

KUMARI UMA BIiARTI (Khajuraho): 
Madam Chairperson, through you, I would 
like to throw a challenge before the House 
that i f  anyone proves that this cassette con- 
tains my speeches. I am prepared to :esign 
my seat. (lnterruptbns) 

[English] 

SHRl P.M. SAYEED: Madam, I do not 
want to argue with her, I am not yielding to 
her. She cannot ask me to sit down. (Inter- 
ruptions) 

Madam, it is rather afirm commitment to 
the people of this country that secularism at 
any cost will be established in this country 
even it they are going to do anything by way 
of communal riiots. 

Madam. I would like to read what is 
there in our manifesto. I quote. 

[English] 

SHRl P.M. SAYEED: Madam Chairper- 
son. I stand to support the Bill moved by the 
hon. Home Minister. 

This Bill is in anfirmationof ourcommit- 
ment in the manifesto of the last elections. 
What has been said, I have been hearing 
with rapt attention to my sister, Uma Bhara- 
tiji. Madam. I do not know whether you heard 
the cassette that was released during the 
last elections. It is her cassettes that were 
banned and that are not available 
mu.. .(lntemptions). 

[Translation] 

KUMARl UMA BHARTI: Sir, I would like 

'Ram Janam bhoorni-Babri 
Maszid: The Congress is com- 
rnittee to find a negotiated settle- 
ment of this issue which fully 
respects the sentiments of bo!h 
the communities involved. If such 
a settlement cannot be reached. 
all parties must respect the order 
and verdict of tha court. The 
Congress is for the construction 
of the temp;en - they are not 
against that -'T.% Coagress is 
forthe construction of the temple 
without demolishingthe mosque. 

Other places d worship: The 
Congress is of the firm view that 
the status quo as it exists in r e  



689 Places of Worsh* BHADRA 18,191 3 ( S A M )  (Special Provision) Bill 690 

spect of all places of worship on 
the 15th of August 1947 should 
rot now be altered and any con- 
troversy over any place of wor- 
ship such asthesomnath Temple 
should be foreclosed. To achieve 
theseobjectives, statutory meas- 
ures should be taken". 

That is our Congress Manifesto, Madam, 
in the last election. This will confirm our 
stand and 'fulfils the aspirations that con- 
tained in the manifesto. Now, what are we 
here? Let us be frank. Why is it that such a 
Bill is contemplated now? For the past two 
years any right-minded citizen in this country 
will say that communalism was mixed up 
with politics. . 

AN HON. MEMBER: By whom? 

SHRI P.M. SAYEED: By you. Was the 
Rath Yatra a religious yatra? Was it with a 
religious flag? It was a BJP flag with lot of 
symbols. Who has mixed up re!igion with 
politics? Was it the Congress Parly or you? 
It was the BJP which has mixed up politics 
with religion. (Interruptions) 

SHRI RAM NAIK (Bombay-North): Can 
you give me a minute?(lnterruptions) 

Religion was mixed up with politics in 
this House by the Congress when they 
brought and tried to distcrt the Shah Bano's 
case. What was the Judgment? And you 
brought out another Act to anul the Judg- 
ment whicn was given and there you started 
mixing the religion with politics. (Interrup- 
tions) 

SHRI. P.M. SAYEED: Madam, it is a 
matter cf his interpretation and his party's 
interpretation. The Congress stands for 
secularism. Any infringement of personal 
law is infringement of secularism. That is the 
law. We have honoured Parsi personal law, 
we have honoured Hindu personal law, we 
are honouring the Muslim personal law and 
Christian personal law and, therefore, if they 
want no personal law shculd be honoured, 
that means, they want the common code. 

(Intemrptions).Yes, they want the common 
code. T h l  means, in this country no religion 
must be there including Hindu religion. Is 
that the stand taken by them, I do not know. 
I am not going for that. What I mean is, if the 
Rath Yatra was a religious yatra, was it 
containing the WPflag or thesafron flag with 
Trishul with an air-conditioned jeep and lo- 
tus? 

My sister is accusing the Congress Party 
that we have mixed politics with religion. We 
are not for mixing politics with religion. This 
country is a secular country and if it is to be 
united, we must honour the composite cul- 
ture, the 'unity in diversity' is to be honoured 
by every secular patty and this Bill is going to 
be at least a step ir! that direction. So, what 
is necessary is if the unity and integrity of this 
country ar eto be intact, then we have to see 
that such pieces of legislations are accepted 
by all the secular forces. We have no com- 
plaint against them. They can cometo power. 
Let them seek a mandate from the people. 
That will give an opportunity for everybodyto 
know what is what. But this mixing of politics 
with the religion is only to capture power and 
that is going to disintegrate this country. 

Madam, many of my friends are there in 
that party. Why do they go in for that? Do 
they want this country to be disintegrated? 
This country has many cultures, religions 
and languages. Are we not going to accept 
thecomposite cultureof this country? I come 
from such a part of the country where 100 
percent Muslim population is there. You will 
see how the secular culture of India is dis- 
played there. My friends Shri Vajpayee and 
Shri Ram Naik can come and see there. 
Normally, Muslim women remove their ear 
rings and other gold ornaments only when 
their husbands die. But when Chinaattacked 
India, overnight they had removed all their 
gold ornaments and given them to the 
National Defence Fund. That is the nation 
spirit and patriotism that they had displayed. 
If you point o ~ t  a doubt in their integrity, 
sinceriiy and loyalty to the nation, what will 
happen to this country? I am pointing out this 
example as an illustration of their patriotism. 
When I referred to the cassette, she was 
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very angry. I have got those cassettes with 
me. Shri Ram Naik can hear them. I! was 
very diimlt for me to secure them, but I have 
got two or three cassettes with me. 

SHRl RAM NAIK: She has already said 
that there is no cassette like that. ll your 
contention is pmved wrong, are you ready to 
resign? (lntemptbns) 

SHRI P.M. SAYEED: Madam, in this 
Bili. there are enough provisions to take care 
of the shrines and religious places. But I 
have some suggestions to make to the Home 
Minister. 

I am told that Babri Masjid-Ramjanam 
Bhoomi issue is kept out of the Bill because 
it is subjudke. But the whole issue was on 
account of Ramjanma Bhwmi-Babri Masjid 
issue. Whatever it may be. I request the hon. 
Home Minister, while giving reply to the 
debate, to darify why it is kept out of the Bill. 

The Vishwa Hindu Parishad has arcu- 
hted some series of letters in which they 
have brought about not only Babri Masjid- 
Ramjanma Bhoomi but also Varanasi. 
Mathura and Taj Mahal. They want to demol- 
ish all this. They do not want to construd. 
We allof us want toconstruct thiscountry hut 
they want to demolish it This is the 'Opposi- 
tion'. 

Therefore, what Ifeel is this Bill istimely. 
(Intemgtbns) 

The salient feature d this Bill is. i f  
anybody indulges in such an offence. he will 
be disqualified even in contesting the Parlii- 
mentary eledions. It is a very good provi- 
sion. What I feel is. it is not only for three 
years but it should be for lie. Anybody who 
indulges in such an offence at the cost of 
unity and integrity of this country should nat 
be permitted to contest the eledins to any 
Legiihture at all. I suggest that an amend- 
ment may be brought to that effed 

What are they for? I am for a healthy 

democratic tradition. I am for healthy growth 
of political parties here. From a party of two 
MPs it ;has grown to a party of 126 Members. 
They feel. at this rate. if they will go on doing 
this kind of activities, they will be in a position 
to come to power. But they are mistdten. 
(Interrydions) We have seen your perform- 
ance in Rajasthan. We have seen your per- 
formance in Madhya Pradesh. Your U.P. 
perfo:mance, we are going to see. About 
Himachzl performance, we have seen about 
f i  per cant 

SHRl RAM NAIK: We have seen your 
performance in Haryana. (Intemptions) 

SHRI P.M. SAYEED: What I want to 
submit a. any sound economic policy or 
social policy or political policy that is ac- 
cepted will last long. There may be some 
loopholes or weakness anywhere in any 
Party. Then that will be reflected in the next 
elections. That is what exactly has hap- 
pened. Do not get yourself pertuM. This 
will also be seen in the next ctaledions in Uttar 
Pradesh. (Intempthns) I wish you all the 
best. Whatever it may be, your communal 
politics is neithergoi~gto help you in the bng 
run nor will it continue for long. 

It is already proved. (Intemq,thns). 

MR. CHAIRMAN (SHRIMATI MALlNl 
BHATTACHARYA): I am asking the hon. 
Member to sit down. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): We have heard very peacefully and 
quietly. Why are you disturbing others? 

SHRl P-MSAYEED: At thetimeof intro- 
duction of the Bill. we have seen that the 
parties who have opposed the Bii have 
walked out. Now they have given amend- 
ments. Of course. they may wak out or they 
may'oppose this Bill. 

But what I want to appeal to the House 
is that this is the right direction that the 
Government has given and an the parties 
who have faith and commitment to democ- 
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racy. socialism and also seculariim. wil 
support this Bill. 

i appeal to all hon. Members to see that 
this Bdl is accepted unanimously and to 
strengthen the forces of secularism. 

SHRI HAM WAS PASWAN ( b r a ) :  
Madam Chairpason. I rise to support this 
Bill. Better late than never. I am glad that this 
Bill has come. Had the Congress party 
brought such a legislation earlier. I am 
certain that this dispute would not have risen 
at all. The Ram Janam Bhoomi-Babri Masjid 
dispute would not have been arisen here at 
all. There cannot be two opinion in this 
regard. I have been pointing towards this 
matter earlier also and you might have felt 
offended then. This Bill indeed has a very 
laudable objective. 

Madam Chairperson, in 1969. there was 
a S.V.D. (Samyukta-Vidhayak Dal) Govem- 
ment in U.P. and in 1977 there was Janata 
Party Government at the Centre. Both Shri 
Atal Bihari Vajpayee and Shri Lal Krishna 
Advani were Ministers in that Government 
but why didn't they raise that issue at that 
time? Why it has been raised during the last 
two years It obviously means that you left 
some loopholes somewhere. That was why 
the Ram Janma Bhoomi-Babri Masjid dis- 
pute was not raised at any level at that time. 
However. those elements got an opportunity 
to raise their heads, when you albwed them 
to mnduct the 'Shilanyar' ceremony, and 
today the country is suffering on account of 
that. That is why. I have been saying time 
and again that this is not an unimportant 
issue and that your intentions are not good. 
What is required is leadership. policy and 
good intentions. Leadership or policies are 
not wanting in this country, what is lacking is 
sincerity. I have been telling you right from 
the beginning that, had you been really sin- 
cere about bringing this Bill. bath the Na- 
tional Front and the Left Front would have 
stood by you, in consonance with our policy 
of extending our support to the progressive 
measures being taken by the Government. 

aimed at protecting secularism and securing 
social justice. We shall support a# legisla- 
tions. brought forward with these objedies 
in mind. We shall not only extend our support 
to the Government, but also put pressure on 
a and if necessary, defeat t h i  Government 
on the fbor d the House. by bringing a No- 
Confidence Motion against it. 

Madam Chairperson. secularism. so- 
cial justice and power to the poor constihrte 
the very backbone of the country and il has 
been made amply clear in the 1989 mani- 
festo of the National Front. Earlier also. 
when we were in the Janata Party. we had 
raisedademand that August 15.1947should 
be trezted as a cutoff date to determine the 
ownership of religions places. so that a# 
disputes relating to places to worship are 
settled permanently. 

They. such a legislation had to be 
brought forward because lndia is the home 
of people belonging to many reliiious de- 
nominations. Our country is like a garden 
and here not one. but all the flowers will be 
given the opportunity to Mossom. People 
bebnging to many communities have made 
lndia their home. When Babar invaded India. 
which Hindu king was ruling the country? It 
was lbrahim Lodhi. who was ruling the coun- 
try at that time. Who came to lndia before 
Babur?The Aryans. There was no H i u -  
Muslim clash at that time. According to the 
religious people, there was war between the 
Gods and demons when churning of the 
ocean took place. Now. who were these 
Gods and who were these demons? Why 
was there a fght between %shnu and S h ~ a  
? If we go deep into the history of all this. we 
won't be able to safeguard the unity and 
integrity of thiscountry. Therefore, thischap 
ter has to be dosed somewhere. We have 
far more important problems before us -the 
problem of poverty that of unempbyment 
that of illiteracy, that of rural water supply. 
Thii country cannot affort to squabble over 
trifling issues like Mandir or Masjicl Them- 
fore, hon. Chairperson. l was tellhg youthal 
(Intemgtions) I don't want to refa to 
particular community. Some people had 
come to us with regard to the Ram Janam 
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Bhoomi-Babri Masjid issue. You may be 
awere that Dr. Ambedkar's wife, Mrs. Savita 
Ambedkar had claimed that the disputed site 
was neither a temple. nor a Mosque . but a 
Buddhist place of worship and these people 
were saying that the site belongs to them. 

There is an episode in the Mahabharata, 
wherein Karna says that his funeral pyre 
should be lit at a place, where nobody has 
been cremated before and Krishna was in a 
predicament and he had lo ultimately use his 
hand as a cremation site. The present situ- 
ation too is quite similar. Today, it is impos- 
sible to say, whether aplace of worship. was 
a temple, a mosque or a Buddha Vihar. India 
attained lndependence on August 15,1947 
and at that time, we had 56 cmre Gods. 

KUMARI UMA BHARTI: There were 56 
'Koti' Gods. 

SHRl RAM VlLAS PASWAN: Okay, you 
yourself tell them how many are there in one 
'Koti'. We had 56 crore Gods. When we 
didn't have a population of even ten crores. 
There are five Gods for one person, yet we 
have not been able to make arrangement for 
potable water in 5.76.000 villages in the 
country, but a country where there is only 
one God, everyone is prosperous and that 
country is progressing like anything. This is 
a religious issue. I have already said that I 
am not a believer. Let people belleve in 
places of b or ship. according to their faith. 
The country gained lndependence on Au- 
gust 15, 1947. Before that. who were the 
masters at this country? We don't want to go 
into history, and August 15. 1947 was a 
momentous day in the country's history. It is 
such a date in the nation's history that many 
among us ...( htenuptions) During the course 
of my speech, 1 have neither referred to any 
political party nor any political leader by 
name and nor do I intend to do so. The very 
objective of religion is to remove darkness 
and provide light and knowledge. A lampcan 
be used to l g M  up a house as well as to burn 
it down. Unfortunately, today, religion is being 
used to spread hatred and disharmony. We 

will have to give a serious thought to it. 

Mr. Chairman. Sir. ours is a country 
where we have people belonging to various 
faiths and walks of l ie and each of one of 
them should be given an opportunity to real- 
ize his maximum pofential. I believethat this 
Bill is a right step. towards fulfilling this 
objective. 

Every day. some or the other issue is 
raked up here. Arguments are put forward in 
defence of definitions of natives and foreign- 
ers. I believe that this matter is beyond the 
scope of argument. Today, we hear slogans 
like 'Garva se kaho, hum Hindu bain'. 

Garva se bolo, hum Musalman hain'. 
'Garva se bolo. hum Sikh hain'. but where is 
that soui-stirring slogan of 

'Garva se kaho hum Bharatiya hain:? 
We are first Indians.. . (Interruptions) 

Mr. Chairman, Sir, can anyone say that 
among our freedom fighters, the sacriiice 
made by Sardar Bhagat Singh was inferiorto 
anyone. During the 1965 war. many of our 
jawans were decorated with 'Vir Chakras', 
but Abdul Hameed received the highest 
honour of 'Paramvir Chakra'. Was his sacri- 
fice. less than that of anyone? Will his sacri- 
fice be underestimated just because be 
happened to be a Muslim? We attained 
independence on August 15, 1947. While 
some people chose the new Stale, the rest 
preferred to stay back. It is a fact that the 
country does not apprehend as much dan- 
ger from Pakistan as from those within the 
country, who indulge in espionage and sell 
the country for a few silver coins. They are 
the worst enemies of the country. Now, if 
people of my age, like Kumari Uma Bharti or 
myself start accusing the Indian Muslims of 
being Pakistani agents or the Indian Chris- 
tians as British agents, it cannot be justified, 
on any ground. If one goes to U.S.A. and 
search for an original Amrican, everyone 
would proudly say that he or she is an 
American. The Americans are a very united 
and patriotic people, irrespective of their 
enthnicorigins. It's high time, we too realized 
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it and drew a dividing line between the patri- 
ots and traitors. That line cannot be drawn on 
the basis of religion or community, nor in the 
name of Ram. The issue of Ram is theirs and 
of those who believe in him. Dr. Ambedkar 
has also said a lot about Ram. Idon't want to 
go into that, including the fact that Sham- 
book was killed during Ram's 
regime ...( lnterruptions) ... 

SHRl BRlSHlN PATEL (Siwan): These 
people have brought in Ravan, leaving Ram 
aside. .. (lnterruptions). .. 

SHRl RAM VlLAS PASWAN: I want to 
say that there should be no objection if 
anyone wants to build a Ram temple, a 
mosque, a gurudwara or a church, but one 
wonders, where do these people want to 
take the country, by demolishing an existing 
structure and building a temple at that place. 
Do we want to take the country towards 
avagery?. . . (lnterruptions). . . 

SHRl DAU DAYAL JOSH1 (Kota): 
Paswanji, have you gone there and seen the 
place or are you speaking without any 
basis?. . . (lnterruptions). . . 

MR. CHAIRMAN: Joshiji, please take 
your seat.. . .(Interruptions). . . 

[English] 

MR. CHAIRMAN: We are having a very 
good discussion on a very important 
topic.. . (Interruptions). . . 

[ Translation] 

Please don't forget that the honour of 
this House is in your 
hands.. ..(Interruptions). . . 

MR. CHAIRMAN: Please take your seat. 
Let him speak. You will also get an opportu- 
nity. 

SHRl CHEDl PASWAN (Sasaram): 
Madam Chairperson, please let me make a 
point . So long as Uma Bhartiji spoke, not a 
single memberf rom our side interrupted her. 

But now that a hon. Member from our side 
has stood up to speak, why these people are 
interrupting him and obstructing the pro- 
ceedings of the House? ...( Interruptions) ... 

SHRl RAM VllAS PASWAN: Madam 
Chairperson, I want to point out here that the 
proponents of Hindutva tend to forget the 
fact that Hindus are there not only in India but 
also all over the world. When on 30th Octo- 
ber, a rumour spread that the Babri Masjid 
had beendemolished. some people in Bang- 
ladesh went to attack temples there. But 
when it came to be known that the Babri 
Masjid has escaped damage, the police 
opened fire on the rioters and about 20 
people killed in the incident. But no temple 
was allowed to be damaged. Have the advo- 
cates of Hindutva ever thought of the reper- 
cussions on the Hindus in foreign countries, 
if a church or mosque is demolished in this 
country? Therefore, please don't intermix 
politics with religion tothe extent that it would 
prove disastrous for our own 
brethren ... (lnterruptions).. . Madam Chair- 
person, today many people are arrogant 
over their strength in the Parliament. I too 
have completed about five terms in Parlia- 
ment. 

I s:ill remember, when I was a first year 
student in the college, I had this misunder- 
standing that the co!lege is in my pocket and 
that I was a heroe, but I realized during my 
fourth year that I was not a 'heroe' but a 
'Zero'. This is the supreme law-making body 
of the country. This is not a temple, where 
one can ring bells. Here, decisions are taken 
in accordance with the constitutional provi- 
sions and all Governments, whether they be 
at the Centre or at the States, will have to 
abide by the constitutional provisions. The 
Central Government or the State Govern- 
ments won't be allowed to overlook the 
constitution ortosubvert it. Therefore, Madam 
Chairperson, through you, I woilld like to say 
that today the question is not of Hindu- 
Muslim, nor ortemple, mosqueorgurudwara 
Today, the issue at stake is our Constitution. 
The ksue is to save that India, for whose 
freedom. Hindus. Muslims, Sikhs and Chris- 
tians had fought together and it is the duty of 
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every citizen to safeguard our Constitution. 
The issue involves not only Hindus and 
Christians, but each and every citizen of this 
country. This is a matter concerning the 
Constitution and I believe that whichever 
Government comes to power, will have to go 
by the Constitution. No decision can be 
taken by putting the Constitution at stake. On 
behalf of the Natbnal Front and the Leftfront, 
I would like to warn the Union Government of 
disastrous consequences, if it allows the 
Constitution, to be subverted, constitutional 
provisions to be violated or if it surrenders 
before those forces which are aiming at 
subverting the Constitution. We at the Na- 
tional Front and Leit Front would from a 
human chain around the Babri Masjid to 
protect it from those intending to demolish it. 
They will have to walk over our dead bodies 
to reach the mosque. Therefore, 1 would like 
to appeal to my countryman that those who 
have complete faith in our Constitution and 
the cardinal principals of secularism should 
come forward, for today our very Constitu- 
tion is at stake. Yunus Saheb. Shri Syed 
Sahabuddin and others will tell the House 
about the loopholes and drawbacks of this 
legislation, but we support this Bill, as it is in 
consonance with our demand in this regard, 
although wetw believe that this Bill does not 
carry within itself. a complete solution to this 
problem. 

15-00 hrs. 

However, it would prove effective in 
checking the growing communal feeling 
within the country slid attempts by certain 
forces to incite violence by declaring certain 
structures belonging to one community has 
their own. I would l i e  to repeat that so far 
neither the Government's policies not its 
intentions were sincere and it has had its far 
reaching consequences. At least now, the 
Government should rise above petty polities 
and formulatesuch policies that would act as 
a check on those forces, which till the other 
day, had abused Bhindranwale for mixing 
politics with religion and for using the Golden 
Temple for political purposes. Buttoday they 

are themselves indulging in politics from 
temple and also justifing it. Therefore. no 
loopholes should be left in this law. Hindus 
are in majority in this country and the secular 
forces within that community have very well 
seen through the games of the communal- 
ists and have understood the linkage be- 
tween Ram and Politics. The National Front 
is committed to protect secularism and I urge 
you to follow suit. I am thankful to you for 
bringing forward a legislation in this regard 
and I extend my support to this Bill. 

[English] 

MR. CHAIRMAN: Shri Eduardo Faleiro 
to make a statement on recognition by the 
Government of the three Baltic States. 

SHRI SAlFUDDlN CHOUDHURY 
(Katwa): May I make a point in regard to the 
propriety? We came to know about this rec- 
ognition two days ago through the electronic 
media. It was told that the Prime Minister has 
granted recognition while he was in Ger- 
many. Is that not an insultto this Parliament? 
There is no denying the fact that we have a 
right to recognise the Baltic Republics. The 
Soviet Union itself has grantsd them inde- 
pendence; we have to. But the point is that is 
it in accordance the decorum. practice, 
convention and propriety. We take serious 
objection to this kind of callous behaviour. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): The hon. Member 
wants to know whether the recognisition of 
these Baltic Republics which was done by 
the Prime Minister is in accordance with the 
practice, convention and the law. 

SHRI SAlFUDDlN CHOUDHURY: What 
is objectionable is announcing it in another 
country while the Parliament is in session 
here. 

SHRI EDUARDO FALEIRO: I would 
respectfully submit that that alone is in 
accordance with the law. The position is as 
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follows. The psition and the practice of the 
Government is and shouW be - and it is the 
international law also -that as soon as all the 
constitutional requirements for recognition 
are fulfilled, recognition must be granted. 

I would also respectfully submit for 
I 

consideration of this House that had recog- 
nition been delayed, then perhaps this House 
and the hon. Members - some hon. Mem- 
bers, not perhaps these Members - would 
have criticised as to why recognition had not 
been granted at the earliest. So, there is 
really no substance in this at all. 

SHRl SOMNATH CHATTERJEE 
(Bolpur): Can you ignore the Parliament? 

SHRl EDUARDO FALEIRO: Coming to 
Parliament, as the hon. Member rightly 
pointed out, the Government of India an- 
nounced ... 

SHRl E. AHAMED (Manjeri): When 
Japanese Government declared the recog- 
nition in Tokyo, when the Chinese Govern- 
ment declared the recognition in Beijing, 
why did our Government declared it in an- 
other country, especially when the House is 
in session here? 

SHRl SOMNATH CHATTERJEE: Sup- 
posing the Prime Minister had not gone to 
Germany, then would that not have been 
done here? 

SHRl EDUARDO FALEIRO: Then it 
would have been announced here. (Inter- 
rupthns) 

Do not get excited for nothing. Now the 
position is as follows. The recognition has to 
be done by the Prime Minister or with the 
approval of the Prime Minister. That is point 
numberone. (lntemrpthns) Recognition must 
be done at the earliest after constitutional 
provisions are fulfilled. (Intem~pthns) Rec- 
ognition was done on Saturday when Parlia- 
ment was not in session. (Intenupthns) It 
can be done anywhere. That is not the point. 

SHRl SAlFUDDlN CHOUDHURY: No, 
no. 

(Interruptions) 

SHRl EDUARDO FALEIRO: Parliament 
was not in session on Saturday. 

SHRl SOMNATH CHATTERJEE: Do 
not justify. 

SHRl INDRAJIT GUPTA (Midnapure): 
Mr. Eduardo Faleiro, do not try to do this 
squibbling. It is much batter if with a good 
grace you admit that what has been done 
does not conform to propriety. We do not 
want to hear about constitutional things, this 
and that. (Intenuptions) Nobody is challeng- 
ing that. Nobody is challenging the fact of 
recognition. But Parliament is in session. 
You say that if it had been delayed, then you 
would have been criticised. There is no 
question of its being delayed. Parliament is 
in session all the time. It should have been 
announced here. Why should itbe announced 
in Bonn? I want toknow that. (Interruptions) 

SHRl SOMNATH CHATTERJEE: In 
what way the presence of the Prime Minister 
in a given country will decide the location 
from where the announcement will be made 
like this? Does it depend on that? 

SHRl EDUARDO FALEIRO: Let me put 
the position before you. Number one, recog- 
nition was done at the earliest after fulfilment 
of the constitutional requirements. Number 
two, this announcement is made in Parlia- 
ment at the earliest because on Saturday, 
.Parliament was closed. On Sunday, it was 
closed. Today is the first working day of 
Parliament. 

SHRl B k U  DEB ACHARIA (Bankura): 
Why not here in our country, on our soil? 

SHRl SAlFUDDlN CHOUDHURY: 
Thore are two things. One is you announce 
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it from the soil of India. Another is to make the 
announcement first in the House. I take it 
that 7th was a holiday, 8th was a holiday. But 
why could this announcement not be made 
in India? That is the point If we have some 
dignity, we should do that. 

SHRl BASU DEB ACHARIA: He does 
not reply to this point. 

SHRl SAlFUDDlN CHOUDHURY: Why 
don't you admit? 

SHRl SOMNATH CHAlTERJEE: There 
is no sense of propriety or humility. You are 
not humble. (1nterruptions)You think too big. 

MR. CHAIRMAN (Shrimati Malini Bhat- 
tacharaya): Please sit down. (Interruptions) 
I have called Shri Shahabuddin Syed. 

SHRl EDUARDO FALEIRO: The Hon. 
Member has not followed what I have said. I 
have not said that there is a right on the part,. 
of the State that claims recognition or other- 
wise. 

I have said that it is proper to have these 
things - recognition - as soon as t h d  
constitutional requirements are fulfilled. 

(Interruptions) 

SHRl SAlFUDDlN CHOUDURY: Why 
was not the Prime Minister's announcement 
made here? You must have some dignity. 
(interruptions) You must admit it. (Interrup- 
tions) He is repeating the same thing. (Inter- 
ruptions) How can you justify it? (Interrup- 
tions) 

SHRl SOMNATH CHATTERJEE: Mr. 
Faleiro, you could have announced it here 
with the concurrence of the Prime Minister. 

SHRl EDUARDO FALEIRO: No, no. 
(Interruptions) 

SHRl SOMNATH CHATTERJEE: Why 
not? 

SHRl SYED SHAHABUDDIN (Kishan- 
ganj): Madam Chairperson, the Hon. Minis- 
ter is labouring under a misconception of the 
constitutional and the international legal 
procedures. With some experience and 
background,let me inform you that there is 
no right to be recognised at the earliest. 
There is not even a right to be recognised 
and no corresponding duty. A State can 
decide under its own rules of propriety, 
decorum, constitution when to accord the 
recognition. None of us is against the recog- 
nlion of Baltic States. But what we are 
saying is. heavens would not havecollapsed, 
had this recognition been delayed by two 
days in orderto conform to the parliamentary 
propriety of informing the House first when 
the House is in session. The Baltic States 
cannot claim, what the Hon. Minister is say- 
ing wrongly, that as soon as the constitutional 
procedures had been fulfilled, recognition 
must be done. There is no such thing in 
international law. There is no such thing in 
constitutional law. 

SHRl SAlFUDDlN CHOUDHURY: Is 
this House not dignified enough to hear this 
announcement from the Prime Minister in 
the House? (Interruptions) 

SHRl SYED SHAHABUDDIN: Madam, 
recognition is normally followed by estab- 
lishment of diplomatic relations. If the hon. 
Minister and the Government were in such a 
great hurry, when are they going to establish 
diplomatic, missions in the three capitals? 
(l~~terruptions) Shri Saifuddin Choudhury: 
Let him apologise. 

(Interruptions) 

MR. CHAIRMAN: Please allow him to 
answer. 

SHRl BASU DEB ACHARIA: He is not 
answering (Interruptions) 

SHRl EDUARDO FALEIRO: I am an- 
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States, Estonia, Latvia & Lithuania 
f swering every point. If you do not want to 

understand, what can I do? (Interruptions) 

SHRl BASU DEB ACHARIA: In spite of 
t the announcement in Germany on the 7th, it 

was not announced in India. Why? ( Interr~p 
tions) 

SHRl SOMNATH CHATTERJEE: I be- 
lieve that the Prime Minister returned on the 
8th morning. He could have done it here on 
the 8th morning itself. What would have 
happend? (Intenuptions) 

SHRl SAlFUDDlN CHOUDHURY: 
Apologise on behalf of the Prime Minister. 
(Interruptions) 

SHRl EDUARDO FALEIRO: He is ab- 
solutely misconceived. li he had not done 
the recognition at the earliest, then many 
hon. Members of the House would have 
criticised the Government (Interruptions) 

SHRl SAlFUDDlN CHOUDURY: With 
the approval of the Prime Minister, any other 
Minister could have done it here at the same 
time. (Interruptions) 

SHRl EDUARDO FALEIRO: I respect- 
fully submit that these objections are utterly 
misconceived. Recognition could be done 
anywhere and if you do not want to under- 
stand the point, what can I do? 

(Interruptions) 

SHRl SAlFUDDlN CHOUDHURY: It is 
an insult to the House. He is not gracious 
enot;gh to admit his mistake. It is very 
wrong. 

SHRl SOMNATH CHAtTERJEE: This 
Government wants to avoid the Parliament. 
Why don't you have the humility to say ' I am 
sorry'? Has the Government not got that 
feeling? (Intenuptbns) 

SHRI. BASU DEB ACHARIA: Why 
cannot you apologise for for this? (Intenup- 
tions) 

MR. CHAIRMAN:: Please allow the 
Minister to speak. (hterruptions) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB1 AZAD): 
Madam Chairperson, there was no intention 
on the part of the Government or on the part 
of the Prime Ministerto have any discrespect 
as far as this House is concerned. Myself 
and all of us honour the views expressed by 
the hon. Members on the other side and if 
they feel so, I must apologize and I would 
now request the hon. Minister to make the 
statement. 

15.00 hrs. 

STATEMENT BY MINISTER 

Recognltlon by Government of the 
Three Baltlc States, Estonia Latvia 

and Llthuanla 

THE MINISTER OF STATE IN TH 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): Honourable Mem- 
bers will recall that the New Union Treaty of 
USSR that was intended to be signed on the 
20th August 1991, had envisaged that the 
constituent Republics of USSR would be 
sovereign States. The New Treaty could not 
be singed due to the attempted coup in that 
country on the 9th August 1991. 

On the 6th September 199!, the 
USSR State Council, the highest 
interim executive authorii of the 
Soviet Union, passed a resolu- 
tion officially recognising the 
Independence of the three Baltic 
States of Estonia, Latvia and 
Lithuania. 

3. The three Baltic States have been 
recognised by a large number of 
countries, including all the Euro- 
pean Community countries, all 
the EFTA countries, USA, Can- 
ada, Australia, New Zealand, 
Japan, China, all the East Euro- 
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pean countries except Yogo- 
slavia and Albania, and a num- 
ber of nonaligned and other 
developing countries, including 
Argentina, Venezuela, Afghani- 
stan, Bangladesh and Singapore. 

4. Government of India's policy on 
the recognition of States is well 
established. It stipulates that the 
constitutional procedures re- 
quired for the declaration of 
sovereignty should be proper and 
irrevocable, and that the govern- 
ments concerned should be in 
effective control of the territory. 
In the case cf the three Baltic 
States, these conditions were 
adequately fulfilled. 

5. In view of the above and in view 
o! the fact that the emergerie of 
Estonia, Latvia and Lithuania as 
independent sovereign States is 
the outcome of peaceful nego- 
tiations and mutual agreement 
among all concerned and has 
been recognised by the USSR 
State Council. the Government 
of India announced on the 7th 
September 1991 that itwelcomed 
!he entry of Estonia, Latvia and 
Lithuania into the comity of inde- 
pendent States and recognised 
them as such. Prime Minister 
also sent messages to the Presi- 
dents of the three States convey- 
ing this decision and his felicita. 
tions. 

15.15 hrs. 

PLACE OF WORSHIP (SPECIAL PROVI- 
SION) BILL-CONTD. 

[Translation: 

SHRl MAN1 SHANKAR AIYAR 
(Mayiladuturai): Mr. Chairman, Sir, when- 
ever Km. Uma Bharati speaks in the House, 
she says t!iat she is not educated. Through 
you. I would l i e  to request her that she need 

not say it because whenever she speaks, 
one can find it out easily. + 

Mr. Chairman, Sir, I am an elected 
Member from Tamil Nadu and I want to 
speak in English in the House and it seems 
to me that the Members of different parties 
who know English agres wlh me. l am 
speaking in Hindi here so that the Members 
of Bhartiya Janata Party, who do not have 
much acquaintencs with English, may un- 
derstand what I am saying. (Intent@ions) 

I am specially talking about UmaBhara- 
tiji, who always puts forward such things on 
behalf of the Bhartiya Janata 
Party.. . (lntenuptbns) 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, to say that 
the hon. Members of Bharatiya Janata Party 
do not know English is an insult to the hon. 
Members. It is not wise to insult in such a 
way. He should take his words back. (Inter- 
ruptions) 

[English] 
SHRl RATILAL VARMA (Dhanduka): 

Many BJP Members are far superior to you. 
They are more competent. I challenge the 
hon. Member. Anyway, what are his qualifi- 
cations? (Interruptions) 

[ Transkrtions] 
SHRl MAN1 SHANKAR . AIYAR: Mr. 

Chairman. Sir, I am thankful for this clarifii- 
tion that the Bharatiya Janata Party has 
adopted the foreign culture and they can 
speak in English also. I am hopeful that the 
Members of the Bhartiya Janata Party know 
English but I do not know as to how much 
they know about the Indian culture, its his- 
tory and the Hindu Dbm.  

DR. LAXMINARAYAN PANDEYA: 
Does he consider to be the only knowledge- 
able person? (Intermptions) 

[English] 
MR. CHARIMAN: I request the hon. 

Member to speak on the BiU only. 



709 Places of Worship BHADRA 18,191 3 (SAKA) (Special Provision) Bill 71 0 

[Translation] 

SHRl MAN1 SHANKAR AIYAR: Mr. 
Chairman. Sir, Uma Bhartiji told us that when 
she had visited Varanasi and saw a temple 
and a mosque together. a feeling came to 
her that the temple had been domolished. 
She considered it to be a disgrace to tiindu- 
ism. According to her a Muslim king had built 
a mosque there. There is only one difference 
between her and myself, to what she thinks 
a sign of servility, I take that thing as a 
symbol of secularism. (lntenuptions) Umaji, 
it is Lok Sabha, not a market. Till you were 
speaking, I did not utter anything in be- 
tween. Therefore, I request you that until I 
am paying you respect, you should not stand. 
You listen to what I am saying to reduce your 
narromindedness. When I come across a 
temple and a mosque together, then I feel 
that it is a secular country. (Interruptions) I 
will request you, please listen. You too will 
get a chance to speak. 

[English] 

15.21 hrs. 

[MR. DEPUTY SPEAKER in the Chaifl 

[Translation] 

You please do listen 

Mr. Deputy Speaker, Sir, I seek your 
protection. I am being prevented from speak- 
ing. I seek your protection. Please, ask this 
gentleman to sit down (Interruptions) 

[ Translation] 

The differences between Bhartiya 
Janata Party and myself is that it under- 
stands the last thousand years were, the 
years of slavery but I think that in these 
thousand years a new culture, a new relig- 
ion. new feelings and new ideas have en- 
tered into our country. These influenced and 
attracted us. I say that if lndia is the first 
Hindu country in the world, I also say that 

lndia is the second Muslim country in tho 
world. After Indonesia, the Muslim popula- 
tion in our country is far more than their 
population in any other country which in- 
clude all the gulf countries from Iran to Mo- 
rocco - Iraq, Saudi Arabia, Turky, Egypt, 
Libiya, Algeria, Morocco etc. Please count 
all these, The Muslim population in these 
countries is less than the Muslim population 
in India. 

SHRl FRANK ANTHONY (Nominated 
Anglo Indian): It is more than Pakistan also. 

SHRl MAN1 SHANKAR AIYAR: That I 
have already said. What I mean to say is that 
as we cannot think of lndia without lslam in 
the same way we cannot think of lslam 
without India. lslam and lndia are linked in 
the same way as both myself and Uma 
Bhartiji have links with humanity. Sir, since I 
am a Member fromTamilnadu, Ido not know 
that Hinduism which iscalled Sanatan Dharm 
was perhaps brought 10 lndia by the Aryans 
some 5.6 or 7 thousand years ago. They 
came here after crossing the Hindukush. 
After coming here they adopted the Dravida 
culture and especially worshipped Lord 
Shiva. They linked the worshipof Shiva with 
Sanatan Dharm. What were the results? It is 
there in lndian History. Then the first synthe- 
sis of Indian culture was done. Sony for 
using the English word synthesis here. I was 
not able to find a proper Hindi equivalent for 
the English word synthesis till date. But I am 
hopeful that Uma Bharatiji will tell me when 
she meets me outside the House a proper 
Hindi word for synthesis. (lntenqtions) I 
understand that it is not a proper word. As a 
result of that synthesis with Dravid civiliza- 
tion, its language and religion, the Sanathan 
Dharrn, is surviving in thiscountry even after 
several thousands of years. 

There is no Hindu in Iran, Iraq. Turkey, 
Russia, Bulgaria, Hungary and Austrii. Hitler 
used to say in Germany that they were 
Aryans. Even there too, there is no 
Hindu.. .(lntenuptions) 

In any country the Hindu religion was 
inf l ied with those narrow outlooks which 
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the Bhartiya Janata Party wants to impose 
on the Hindu iel i ion today. 

We are surviving here because we have 
always asserted that we will keep our mind 
open. All of our windows will remain open 
and our door will remain open to all. We 
have full confidence in overselves. We will 
accept any influence from outside if it is 
good, but we can not admit if it has any flaw. 

Lord Budhaand Mahavir Jain were born 
in this country. They were so much disillu- 
sioned with the Hindu religion that they pro- 
nounced to evolve new religion. What did the 
Hindus do? They adopted the philosophy of 
Lord Budha and Mahavir, why did we adopt 
it? When Jesus Christ died as a martyr, he 
had his 12 followers who are called 12 
apostles. St. Peter journeyed towards Rome 
and St. Thomas came to India. St. Thomas 
visited lndia before St. Peter reached Rome. 
The oldest church of the world is in India. 
This church in lndia is older than that of the 
Catholics church in Rome. 

The present form of Hinduism was intro- 
duced by Adi Sankaracharya. Adi Shankara- 
charya was born 1200 years back and it was 
he who gave us the philosophy of 'Advaita' 
1200 years back. Adi Shankaracharya was 
born 800years before jssuschrist and Hajrat 
Mohammad was born 200 years before. It is 
only after then that we have this lates! form 
of the Hindu religion. It is such a unique 
religion which took five thousand years to 
complete its journey from its inception. It's 
journey from the ' Ragvela'to the philosophy 
of Advaitiam took five thousand years. We 
always remained open-minded. We assert 
that we should adopt any good idealogy 
coming from anywhere if it has certain gwd- 
ness. So, we did not coilapse when Islam 
made its advent here. We exchanged our 
knowledge. I would like togive two examples. 

What is the reason for Bhakti Movement 
having stated after the advent of Islam? Our 
Hindu society was deficient in the feeking of 
equally. The Brahmin priests used to per- 

form their religious rites in the temples in a 
unique language Sanskrit. Acharya 
Ramanujam came out of the temples and he 
acquainted people with Sanskriispokin hith- 
erto in riiual riies. We learned from them that 
when one went to a mosque, he might find 
that the poorest of the poor and the Sultan sit 
togethe: at the same place and wash their 
hands and mouth with the same water and 
perform their namaj together. R was the 
Muslims from who we learned how to pray 
collectively to god and they too learned some 
things from us. If you happen to visit a 
Dargah you will find that 'qawwali' is going on 
there. I had an opportunity to travel from 
Indonesia to Algeria. Except morocoo there 
is no muslim country in the world which I 
have not visited. 

I have seen that except lndian sub- 
continent nowhere in the world 'qawwali' is 
sung in the Dargah, because lndian Muslims 
saw that bhajans were sung in our temples. 
They thought that they could establish a 
communion with god through songs alone 
and hence 'qawwali' was introduced. Does 
the lndian team need an Azharuddin to de- 
feat the Pakistan team in the field of cricket. 

There is an instrument 'Nadaswaram' 
which is a must in every temple inTamilnadu. 
When you visit a temple you will certainly find 
a 'Nadswaram' there. Sheikh Chinna 
Maulana is the most famous exponent of 
'Nadswaram' in my state Tamilnadu. Sheikh 
Chinna Maulana a muslim has been sent to 
Germany, where ' Bharat Mahotsav' has 
started recently. He has been sent there to 
introduce Germans to one of the many fac- 
ets of lndian music. 

If you looks at the picture of goddess 
'Saraswati' 

(Interruptions) 

I request you to hear me. When you look 
at the picture of Saraswati, you will always 
find a 'Rudraveena' in her hands. Till now in 
the year 1991, there is only one person who 
is amasteron playing 'Rudraveena'through- 
out lndia and he is Ustad Asad Ali Khan - the 
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head of the Department of music in Delhi 
University who introduced 'Sitar of which Pt. 
Ravi Shankar is a master. It was manufac- 
tured in a Dargah, the dargah of Hazrat 
Nizamuddin Aulia. Hazrat Amir Khusro had 
invented it. The Hindi language in which I am 
speaking has its origin in that very dargah of 
Hazrat Nizamuddin Aulia. On theother hand, 
Amir Khusro took some words from the 
'Brajbhasha' of Lord Krishna in the Hindu 
religion and some others from Arabic, some 
from Turkey and some from Persian. Who 
wasthe greatest poet of Hindi? It was Hazrat 
Amir Khusro, a muslim. The civilization we 
have is not merely Hindu civilization. I do not 
say that the Hindu religion is not the basis of 
Indian civilization. I do not say that India 
gained nothing from the Hindu religion. She 
has got a lot. But at the same time, some- 
thing continued to be added in it. Whatever 
we got, we accepted it. 

When Mahatma Gandhi read 'Sermon 
on Mount' in the Bible only after that he was 
bable to learn as to what was written in the 
Bhagawat Geeta. In its true sense Gandhi 
told that first it necessitated become a good 
Christian before becoming a good Hindu. 
Thus he spoke, and why he did so, it was 
because he was agreat Hindu. Our guide Pt. 
Jawahar La1 Nehru was almost an atheist. 
The person I regard as the gredest one was 
Gandhiji alone. He never said the one has to 
become narrowminded for the sake of be- 
coming a Hindu. He never said that in our 
country. 

KUMARI UMA BHARTI: Please reply to 
my question. (Intenuptbns) 

SHRI MAN1 SHANKARAIYAR: Madam 
please sit down. I did not interrupt you. 

[English] 

I am not yiekling. Please ask her to sit 
down. 

THE MINISTER OF STATE OF THE 
MINISTRY OF STESL (SHRI. SONTOSH 
MOHAN DEV): For the time being, he is not 
yielding. 

MR. DEPUTY-SPEAKER: In this House, 
every hon. Member has got a right to ex- 
press his views. But frequent interference is 
not really fair. You will also get a chance to 
rebut. So. my request is let us have patience 
in this House. 

[Translation] 

SHRI MAN1 SHANKAR AIYAR: While 
looking at the people of this country we must 
not forget that 85% of the population is that 
of Hindus and only 150A is that of other 
communities. The downtrodden class have 
to be assured that they need not associate 
themselves with Muslims in order to be true 
Indians. I have seen in my 
constituen cy...( Interruptions) ... Sir, in the 
end I would like to say that in Tamil Nadu, 
barring North Arcot the largest number of 
Muslims inhabit in my constituency where 
one out of every six voters is a Muslim. In the 
last election, in my Constituency, the secu- 
rity deposit of the B.J.P. candidate and that 
of the I.U.M.L. (Samad Group) candidate, 
Shri Abdus Samad was forfeited. How? When 
I was conducting my election campaign in 
my constituency, in nearly every village ... 

SHRI ANNA JOSH1 (Pune): Sir, what is 
the subject of his speech? 

SHRI MAN1 SHANKAR AIYER: As I 
was saying that nearly every village has a 
mosque with a temple in close proximity. 
Hindus and Muslims are living in harmony. 
This is because there is no presence of the 
V.H.P., R.S.S. or the Bajrang Dal in that 
area. So it is our duty to check the spread of 
the poisonous influence of such organisa- 
tions. We must not forget the volcano of 
com~lunalism which erupted in 1947 and 
the second time it happened was when Shri 
V.P. Singh took the support of B.J.P. We are 
seeing asaffron wave in the form of 1 17 MPs 
which is the result of wrong policies adopted 
by the National Front. Had they not taken the 
support of the B.J.P. we should not have 
been in this situation today. I respect Shri. 
V.P. Singh. The blessings which I got fmm 
him when he was Finance Minister would not 
have been received by anyone else. Today 
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there is an opportunity for secular forces to 
come together and f i iM communal forces 
and get rid of the poliics of communalism. 

[English] 

SHRl SOMNATH CHATTERJEE 
(Bolpur): We fully support this Bill and we are 
happy that today Parliament is concerning 
itself with a very important subject which has 
assumed great urgency in this country. Also 
it is a matte? of concern that even after tour 
decades since Independence we have to 
consider a legislation of this nature to keep 
the country united and to stop communal 
holocaust in this country. 

When I was listening to the speech of 
the distinguished Member of BJP from 

Khajurao, it struck me that the Bill was 
not only justified but it was long overdue. I 
can easily understand how the poison of 
communalism and religious bigotry was 
spread during the last election campaign 
and just prior thereto and how the people 
had been sought to be divided on religious 
and communal lines only for the benefit of a 
political party. 

tl we trace the history a l i e  back, we 
know how this communal fanatacism was 
fanned by a political party which had almost 
hegemonigtii control over the administra- 
tionof the country believing in dynastic inevi- 
tability and how they had compromised with 
secularism in the case d Sahaban and how 
a legislation was brought in here with a view 
to nullify a considered verdict of the highest 
court oithe land and how the rights of Muslim 
women were consciously taken away pri- 
marily with a view to pander to the funda- 
mentalist demands. That had its conse- 
quence. We have seen how the controversy 
$hat erupted and is still going on with regard 
to the Babi Masjidand Ram Janma Bhwmi 
was realty fuelled 5y the shiilaniyas cere- 
mony which the then Home Minister organ- 
ised with the blessings of the then Prime 
Minister. 

The real object was not to construct a 

temple or to look after the mosque but to 
pander to the communal sentiments of the , 
majority comm~mity in this country, only for 
the purpose of election. Shri Fhani Shankar 
Aiyer has been speaking eloquently. But, 
these things should not be forgotten. It is not 
only today that we criticise the BJP, we do 7 

criiicise. We thin4 it is a cancer in our body 
polity. But, you have started that ...( lntemrp- 
tions). How they had been showing softness 
towards them? We had also seeil here even 
irithe Tenth Lok Sabha how sometimes they 
started fighting among themselves and we 
have seen how that fight and bravado be- 
tween thesetwo sections on the right and left 
where I am standing, ended in coming like 
love-birds and haw a marriage was consum- 
med and we had the result here. Therefore, 
I would request the Congress Party also to 
search their hearts. If you waks up now, if 
you now realise the danger of the policies 
that you had adopted over the years, it would 
be better for the country. 

This Bill is no ;doubt is the direct result 
of the resolution which was moved in this 
House by Comrade Zainal Abedin, a mem- 
ber of our party. During tha discussion, 
Comrade Abedin had very appropriately 
pointed to the great dangers that this country 
is facing because of communal divide cre- 
ated by religious and communal frenzy in the 
name of temple and other places of worship. 
The speeches delivered during that discus- 
sion also underline the importance and the 
urgent necessity of enacting a law like the 
present one and we had pressed for that 
only. After such an assurance was yiven for 
introduction of this Bill that Resolution was 
withdrawn and I am glad that the Govern- 
ment work up to the necessity of the early 
introduction of the Bill and I am happy that 
they have brought it :or passing of the Bill in 
this very session itself. 

SHRl INDRJIT (Darjeeling): It is in their 
Manifesto also. 

SHR! SOMNATH CHATTERJEE: It is 
good that the Congress nas copied other 
Manifestoes. The point is why must we fight 
in this country in the name of religion? We 
feel that religion is a matter of one's personal 
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faith, one's own devotion and attachment on 
the basis of one's own perception. Why 
should there be public exhibition or why 
should it be a matter of mutual recrimination 
and confrontation? The religion should not 
be a matter of political formulation and ex- 
ploitation. 

The bane of public life in this country is 
the motivated mixture of relyions with poli- 
tics. A nation's ills can never be solved by 
religious precepts and prescriptions. One 
may perhaps achieve peace of mind by 
following his religious faith and belief, to 
which he is most welcome but peace among 
the nation and the people by merely lollow- 
ing some religious dogmas and dictates can 
nct be brought. Dividing the people on the 
basis of religion shaps the nations strength 
and as you have seen in this country with 
horror, how people have turned themselves 
into beasts, how innocent people have been 
killed in the name of religion; how :hey have 
been maimed in the name of religion, how 
people's properties have been lost in the 
name of religion. 

This has only created more and more 
chasm among the people of our nation. We 
have already suffered tremendously because 
of some people's exploitation of religion for 
achieving political objectives. 

This great country of ours has been 
partitioned on the basis of religion alone. As 
a subject nation, we had fallen prey to the 
machinations of the foreign rulers arld 
writingly or unwittingly, compromised with 
evil, which resulted in the division of the 
country on religious basis. But as an inde- 
pendent naticn, shall we be frittering our 
energy in perpetualing and mutual distress. 
hatred and animosity? 

I consider that the anguished soul of 
India does not today cry for a new temple or 
a mcsque or a gurudwara. What it seeks is a 
dignifiied and civilized living for all its people. 
irrespective of caste, creed or religion. It 
clamours that all our people have two square 
meals a day have a roof over their head, 
ability to read and write, and freedom from 

exploitation, hunger, starvation, unemploy- 
ment, ill-health and squalor. Which religion 
itself will assure them these minimal rights? 

We have no death of problems in our 
country. We are passing through!he acutest 
economic problems created, no doubt, pri- 
marily by the party which has been in power 
in and this country for nearly over three nd a 
half decades. We are passing through a 
serious situation in different parts of the 
country where our country's unity and integ- 
rity are at stake. So far as the economic 
malady is concerned, we have almost lost 
our economic Independence. We have sur- 
rendered to the dictates of organisations like 
the International Monetary Fund and the 
World Bank, which are acting at the dictates 
of big imperialist powers. 

The Left Parties have consistently fol- 
lowed the principles of secularism and have 
never compromised with fundamentalist 
ideas and fundamentalist policies. Religions 
fundamentalism will never solve any of our 
mundane problems. nor will it give a new 
identity to our people, as it is being said. It will 
only perpetuate the division, create fear and 
hatred amongst the peopla. 

So far as the details of this Bill are 
concerned, we would have been happier if 
Ayodhya dispute had been included. But we 
accept the position. We have always said 
that that issue, which has become a great 
emotional issue in this country, should be 
solved by mutual discussion, with love and 
respect for each other by sitting across the 
table, not by fighting. not by animosity, and if 
that is not possible, then all parties must 
accept the decision of the judicial authority 
where the proceedings are pending now. 
That is our view and on that basis we de- 
mand of the Government - and that was the 
assurance that had been given on the floor 
of the House while we withdrew our Resolu- 
tion - that so far as Ayodhya is concerned, 
there will be no compromise by the Govern- 
ment and they will see that this is resolved by 
mutual discussion or by judicial verdict. 

So far as the other places of worshipare 
concerned, as I said, it seems to have been 
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overdue. We have got a letter form the 
Vishva Hindu Parishad, circulated by Shri 
Ash& Singhal tothe Members of Parliament 
in relation to this Bill. It says, Inter-aha, 

"Our. Dharmacharyas, in their 
wisdom, with a view to maintain 
cordial relations between Hin- 
dus and Muslims and to fore- 
close this issue for future, have 
made a modest demand limited 
to the restoration of only three 
most important Shrines at 
Ayodhya (Sri Ram Janma 
Bhumi); Mathura (Sri Krishna 
Janmasthan) and Varanasi (Sri 
Vishwanath Temple)." 

Therefore. the Vishva Hindu Parishad 
has taken upon itsen the so-called task of 
converting these places. The letter also says 
how they are trying to bring in emotional 
issues. I quote: 

"Can any onethinkthat Bhagwan 
Krishna was born in an Idgah? 
Apparently notw. 

He is not very sure either. He says appar- 
ently not. Does he know where Lord Krishna 
was born? How these ideas and impres- 
sions are sought to tie circulated amongst 
the people to rouse communal and religious 
frenzy? Where was he born? Was He born in 
a Mandir? Which Mandir was that? Who 
constructed that Mandir? This is the sort of 
propaganda that is being made. 

He further says in the same letter: 

"These are not simple temples 
but places of manifestations of 
our Lords and together with the 
deity, the site itself is an object of 
worship". 

I think those who believe in God, believe 
that God resides everywhere. He is omni- 
present. Why must He remain only in that 
temple? Or only at that site? The letter says 

that the Lord's manifestations are under- 
stood only at that site. 

The narrow type of fundamentalist ideas 
are being preached, with a view not to save 
the Hindus- because Hindus do not require 
any protection in this country- but only toget 
political benefit out of religion. 

As has been correctly said, where was 
this trouble? There was no controversy. Shri 
Ram Vilas Paswan has correctly said. Where 
was this controversy between Ram Janmab- 
hoomi and Babri Masjid? As I have indi- 
cated, it has been fanned, it has been cre- 
ated. 

It was thought that Uttar Pradesh, with 
its predominant Hindu majority, would come 
to the fold of the then ruling party so far as 
electoral equation was concerned. Now that 
object has boomeranged. This is being 
continued now with a view to find a foothold 
in Indian politics. 

Unfortunately wecannot ignore it. These 
forces have succeeded to some extent. Al- 
though the B.J.P. had fought the election 
with a call for formation of a Government at 
the Centre, they did not get more than 21 per 
cent votes throughout the country. And in 
Uttar Pradesh, where their main plank of 
electioneering was the construction of temple 
at Ayodhya, they got only 32.9 per cent 
votes. Therefore, it is not correctto project to 
the people of this country or try to'create an 
impression that the majority or the people of 
the majority of even Hindus have supported 
their cal! for construction of temple as they 
have included in their manifesto. 

SSHRl NlRMAL KANTl CHAllERJEE 
(Dun Dum): it is 32 per cent of the 50 per 
cent of votes polled. 

SHRl SOMNATH CHATTERJEE: Yes, 
correctly said. Polling in Uttar Pradesh was 
very bw. It was 50 per cent. So 32 per cent 
of the 50 per cent of the voters have voted in 
favour of the B.J.P. On the basis of that. an 
impression is sought to be created thal the 
people of Uttar Pradesh have supported 
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their call for construction of temple. And then 
what do we see after the new B.J.P. Govern- 
ment was installed there? 

16.00 hrs. 

The entire Cabinet had gone to Ayodhya for 
the purpose of taking an oath to construct a 
temple and they have fix up a date, 18th of 
November 1991. What will happen to this 
country, I do not know. And we have been 
told that they are going to pass an ordinance 
for take over of that land. If that is done, what 
will be the situation in this country? Sir, will 
the country's progress depend on that? Will 
we be able to solve our problems on the 
basis of that? What will be achieved? Sir, as 
has been said, nobody minds a temple being 
constructed. Those who wish to go to a 
temple, those who wish to perform puja, let 
them have as many temples as they like. But 
at what cost? At whose expense? Can you 
try to affect the sentiments of a minority in 
ihis country, of any people for that matter in 
thiscountry by saying that we shall demolish 
a religious structure just with a view to pan- 
der to the majority fundamentalism In this 
country, majority demand in this country? 
Sir, that would be a very sad day. We have 
to becareful about the danger that is lurking. 
For the continuous attempt to rouse trenzy. 
In this country for political advantage, all 
other forces will have to fight, and in this 
connection, Sir, we should have to fight 
unitedly and whoever will come and support 
us in that fight , which the Left parties have 
consistently been fighting for seculalism in 
this country, fighting communal elements, 
fundamentalist elements, nobody can say 
that we have ever compromised with this 
evil. Then everybody, all right thinking people, 
should join and then fight this menace which 
is going to tear apart this country. 

Mr. Deputy-Speaker, Sir we therefore 
support this Bill. Our country where people 
have different religions, speaking different 
languages, having different cultures, have 
been living together and, Sir, our basic theme 
is unity in diversity. We cannot give up the 
unity of this country. Our country's future will 
be the bleakest possible if today we continue 

fighting amongst ourselves on the basis of 
religion or language or caste. 

Sir, as 1 have said earlier. we have no 
dearth of problems. In this very House this 
morning we were discussing the situation in 
Assam, we have been discussing frequently 
thesituation in Punjab, the situation in Jammu 
and Kashmir, and those situations are crying 
for earliest possible settlement. Should we 
not totally concentrate our energies in solv- 
ing these problem. Our problems of eco- 
nomic difficulty, the povetry that is still there 
which is eating at the vitals of our common 
people of this country, the illiteracy which is 
still a disgrace so far as we are concerned? 
People are living on pavements, they are 
being born on pavements, living on pave- 
ments and dying on pavements. People in 
this country are dying without any medical 
treatment, people are dying of starvation, 
and unemployment. Instead of tackling these 
very serious issues and problems, if the 
country today fritters away its energies in 
fratricidal conflict, that would be a very very 
sad day for us. That is why we feel that at 
least so far as this big bone of contention as 
to whether a particular place of worship 
should be a masjid or a temple is concerned. 
this should be ended here and now by the 
passage of this Bill and so far as Ayodhya is 
concerned, that should be settled amicably 
or through judicial verdict, as we have said. 
And, Sir, on that basis we support this Bill. 

THE MINISTEROF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB1 AZAD): 
Sir, Ithank hon. Members Shri Mani Shankar 
Aiyar, Shri Ram Vilas Paswan and Shri 
Somnath Chatterjee for having spoken on 
this Bill. I join them in supporting this Bill. 

I think it is after a long time that such a 
historic Bill has been introduced inthis House. 
Historic in the sense that once again the 
Congress, the leftist parties and those who 
believe in secularism havetried to strengthen 
India's unity and integriiy. Today on this 
occasion I pay my tributes to the late Shri 
RajivGandhi. When the party manifesto was 
being prepared he took personal interest ir 
it, particularly when this point was b e i s  
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discussed: Although he is not with us today, 
we are trying to fulfill his dream. There can- 
not be a greater tribute to him. We are proud 
of great leaders like Mahatma Gandhi, lndira 
Gandhi and Rajiv Gandhi who sacriticed 
their lives for the cciuntry, but did not compro- 
mise on their principles. They have sacri- 
ficed their lives for the unity and intagrity of 
the country. Shri Rajiv Gandhi, as Prime 
Minister and also when he was out of power, 
faced a lot of political pressure that a particu- 
lar vote bank would become annoyed with 
him, but he included this point in his election 
manifesto regardless of these things. We 
are proud that today we are here to imole- 
ment that manifesto. 

Sir, what is its objective? \hie were under 
the impression that such a situation would 
not arise after 1947. At the time of partition 
some people went over to Pakistan and 
some stayed here. I used to think that hence- 
forth mmmunalism would not be used for 
political gain and India would be a place 
where everyone would be first and foremost 
an Indian and there would be no question of 
efforts to disintegrate the nation. I regret to 
say that after 1947 once again there are 
people, be they in Kashmir ... l don't support 
whatever is happening in Kashmir (Interrup- 
tions) You are also responsible for it. If you 
had refrained from making such statements, 
they would not have been so encouraged. 

If you had not raised separatist slogans, 
they too would not have raised such slogans. 

[English] 

That credit also goes to you. You are 
also responsible for that. 

MR. DEPUTY-SPEAKER: My request 
is, you kindly here me. Every Member in the 

v House has got liberty to express his opinion , within the framework of the rules and regula- 
I 

lions of this House. You may not agree with 
whatever he says. 

(Interruptions) 

MR DEPUTY- SPEAKER: Please sit 
down. 

We should have the patience of hearing 
others. He is not the last speaker. There is 
also chance for others. At that time, they can 
politely, mildly, reasonably, logically rebutt it. 
This is a forum where we shall have to 
conduct the proceedings of the House with 
due respect to the parliamentary procedures 
and traditions. Kindly bear it in mind. I do not 
like to wound the feelings of the others. This 
is my humble request. 

SHRl GHULAM NAB1 AZAD: Mr. Dep- 
uty-Speaker, Sir. I would like to make it clear 
that I bave not mentioned the name of the 
BJP anywhere. I have mentioned about the 
people; those who are trying to disintegrate 
the country. If they feel that they are disinte- 
grating, what can I do? 

(Interruptions) 

[ Translation] 

"How can I mention your party's name. 
I have not mentioned your party's name. If 
the conscience pricks the guilty, what can I 
do ...( interruptions) ... 

SHRl VlNAY KATIYAR(Faizabad): I was 
saying that the issue of Jammu and Kashmir 
is being side lined and all the allegations are 
being levelled against one particular party. 
Even today, compensation is being paid to 
the persons being killed in the State, on the 
basis of religious affiliations. Before com- 
pensation is paid, religious affiliations are 
duly verified, whether the person belongs to 
Hindu or Muslin community. This sort of 
politickying is going on in the 
State ...( lntenq~tbns) ... 

MR. DEPUTY-SPEAKER: At this rate, 
we cannot do justice to the subject. Aftar all. 
this is the House which represents the entire 
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nation. The people are watching us. Eyes 
are seeing us. The people from all over the 
country come and visit Parliament. There- 
fore, we expect some sort of restraint over 
our dealing in this matter. 

SHRl GHULAM NAB1 AZAD: Sir, my 
friends, on the other side should not misun- 
derstand it. 

In our country, we have the Hindu fun- 
damentalism. We have Muslim fundamen- 
talism: we have Sikh fundamentalism. 

I do not sae any reason why a particular 
party should hsve any objection. I have not 
meniioned any religion; I have not men- 
tioned the name of any political party. I am 
just talking in general. They can be from any 
political party; they can be from any religion. 
I do not find any reason why a particular 
political party should have any objection to 
what I am speaking about. 

[ Translation] 

Mr. Deputy Speaker, Sir, lndia is a land 
of rishis, sadhus and sufi saints and to my 
mind ail the sufi saints born in lndia have 
always preached unity and universal love 
and affection throughout their lives. All these 
saints never preached hatred, but commu- 
nal harmony. As I mentioned earlier, at the 
time of independence in 1947, it was felt that 
all those Muslimswho want Pakistan had left 
lndia and went to to Pakistan and the re- 
maining Muslims who wanted to live in India, 
remained in this country. I fail to understand 
on how many ;occasions they will be re- 
quired to demonstrate their loyalty towards 
India. I am proud of being an Indian even 
though I am a muslim. Has anyone got 
doubts about my sincerity? ... (Interrup- 
tions) ... Why are you interrupting, I am not 
referring to you. 

Therefore, the time has come when 
through this Bill we can impose some check 
on scme political parties which adopt the 
religion as a mean to win the Election be it a 
Lok Sabha or Legislative Assembly election. 
In my opinion, there is no law more effective 

than !his law, to maintain the unity and integ- 
rity of the country. Poverty is an acute prob- 
lem for this country where lakhs of people 
are living below the poverty line. The people 
need education, food, roads, bridges and 
housing. If the political parties instead of 
concentrating on these problems resort to 
politicking and divert the attention of masses 
in the name of religion, we can not march on 
the path of progress. I think one more oppor- 
tunity has come before us through this Bill to 
rise above casteism and religious funda- 
mentalism. All the religionscommunities living 
in Indiawhether it be Hindus, Muslims, Sikhs, 
Christians or Budhists are Indians and we 
should make a efforts against poverty, un- 
employment and price rise in the country. If 
these problems are overlooked and the at- 
tention of the people diverted, then another 
opportunity will not come our way to take the 
country into 21st century, and we want that 
all the people of the country unitedly march 
forward. 

Mr. Deputy Speaker, Sir, I would like to 
put a question, how long this bloodshed wili 
continue? How long this communal frenzy 
will go on unchecked in the various parts of 
the country. The people are killing each 
other. Unfortunately, our Army . B.S.F. and 
CRPF primarily responsible for safeguard- 
ing the borders of the country, are being 
deployed to safeguard the lives of people 
within the country. Therecannot be anything 
more unfortunate than deploymsnt of Army 
to protect lives of people within the country. 
The main reason of the present situation is 
the creation of religious fundamentalism in 
lndia and as long as this goes on unabated 
the mmmunal frenzy will not be stopped. 
Peace and harmony will not be established. 
lndia is the largest democracy in the world. 
Unless we stop, the religious exploitation of 
the people, we cannot improve our demo- 
cratic set up. I am not talking about any 
particular religion, it is applicable to all the 
religions. If unity and integrity are in danger, 
independence of the country is also under 
threat. The main duty is to stop religious 
exploitation for narrow political ends. As my 
colleague just now stated who stops whom 
to enter the Parliament. No party or religion 
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is banned from forming the Government in
the country. But we do not want any Goven-
ment to be formed on the basis of religion,
because that will be the first step towards the
disintegration of the country. The hon.
Members of the other side are welcome to
form the Government, but it should be based
on policies, programmes, development, unity
and integrity and unity among Hindus, Mus-
lims, Sikhs and Christians. Only then the
Government will be acceptable to all the
countrymen. But il the Government is formed
on the basis of religious exploitation, neither
it will function smoothly nor the country will
progress. Neither exploiters have achieved
success nor they can in future. lnauquratinq
the Bakhra Dam, Pt. Jawaharlal Nehru had
mentioned that these are our temples and
mosques because these projects provide us
water and lood. But we do not pay our
attention towards that and we are indulging
in Mandir-Masjid controversy. We misguide
the people on these issues and take political
gainsoutol it. According to Pt. Nehru, temples
and mosques are those which irrigate the
fields, supply us food and leads the nation
towards advancement. I support the Bill.
During election compaign in Ahmedabad, I
can across a Board put up by the Citizens
Forum, which appealed me much, I think it
was not 01 yours ... (Interruptions) ... On the
board, it was written-

"Mandir, Masjid, Girijaghar Ne
Banto Liya Bhagwan Ko,
Dharti Banto, Sagar Banto. Mat
Ban to, Insan Ko."

[English]

SHRI INDRAJIT GUPTA(Midnapore):
Mr. Deputy-Speaker, Sir, our Party whole-
heartedly and unreservedly supports this
Bill. And everybody knows that for a long
time it has been our demand that a Bill to this
effect should be put on the statute book. It is,
of course, dealing with only one particular
issue. It is not a Bill or a legislation which can
solve the whole problem of communalism.
But it is something which is essential, which

should have been done earlier and which will
go a long way, I hope, to defuse the situation
which is sought to be created arising out of
this particular temple and mosque contro-
versy.

I think, in the last few years, our country
has earned quite a bad name because of the
spectacle that we have presented to the
world, 01people belonging to different relig-
ious faiths indulging in violant type of riots
and conflicts with each other - many speak-
ers have referred to it already - resulting in
the deaths 01thousands 01 innocent people
including women and children, crores of
property being destroyed; security being
completely ruined. This is the spectacle which
I do not think, has earned our country a good
name anywhere in the world. In fact, it gives
an opportunity, a handle to those who are
really the enemies of our country to further
malign us. I think, if this Bill could be passed
in this House unanimously, which I do not
suppose it will be, it has, of course, a very
limited context referring to only one issue,
but everybody knows that it is such an explo-
sive issue, it has been made into an explo-
sive issue, I think it would go a long way to
redeem the good name of India abroad which
has been dispersed. I am appealing to my
BJP friends here not to oppose the Bill and
think of ourselves, all sitting in this House, in
the Lok Sabha first and the foremost as
Indians who have got a responsibility and a
duty to see that the image of our country, not
only here but abroad, is raised higher.

Shri Mani Shankar Aiyar made this ref-
erence to the fact that if Shri V.P.Singh's
Government had not depended on the BJP\
for support and had not taken their support,
then perhaps the BJP's influence or the
BJP's morale would not have increased to
the extent to which it has. Well, he knows
very well, I hope, he knows, it may have
been a mistake, tactical. But certainly, there •
was no question of any programmatic or
political unity which led to that equation of
forces. But I will say one thing, not for the
sake of accusing each other because this is
too serious an occasion, when Shri
V.P.Singh'sGovernment was pulled off, when
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the BJP withdrew its support, it was on this
issue and not on any other issue. It was on
this single issue of whether you will permit
the kar sewa to be performed there at
Ayodhya or not. It was said, "if there is going
to be any interference, if the kar sewa people
will be stopped or arrested or repressed arid
if Mr. Advani's Rath Yatra is not allowed to
reach that place, then we will immediately
withdraw the support to the Government:
That was the issue. Whatever may have
happened before that, but that was the single
issue on which the BJP wirhdrew the sup-
port. That was the ultimatum which was
given. That WqS the ultimatum which was
given and nothing else was mentioned in
that ultimatum. It was read out in the Ilouse
when we were debating the Vote 01 Confi-
dence Motion. I am saying this because, at
that time my Congress friend should not take
it arniss.I was deputed by my Party to go and
meet Shri Rajiv Gandhi, the Leader of the
Opposition Party here argue with him that
any time he wanted to pull down Shri
V.P.Singh's Government, it could be done
on so many other issues.

,.

On that particular day, on that occasion,
when the voting is going to be taken for or
against the Government, on the issue which
the BJP had brought, I said, you should not
compromise yourself by siding with them.
Why cannot you vote along with them? We
believed that the Congress, as a party, was
a secular party. It had got a secular pro-
gramme; it was committed to secular prin-
ciples. Whatever they may do, from lime to
time, due to compulsions of other factors, it
was certainly a secular party and it was not
a communal party. I pleaded with Shri Rajiv
Gandhi for some considerable time, saying
that on that particular occasion he should
disassociate himself from those people, who
want to pull down the Government 10r the
reason that it had said firmly and uncompro-
misingly that they will not allow the temple to
be built on the site, where the mosque was
standing. He could have compromised with
them, if he wanted to save his skin; he could
have tried to make a compromise, he could
have . gone for some sort of
compromise ... (interruptions) ...

SHRI MANI SHANKAR AIYAR
(Mayiladutuai): In which case, you would
have withdrawn your support. It was not
programmatic support; it was pragmatic
support; and it was the pragmatic opportun-
ism of Shri V.P. Singh.(Interruptions)

SHRIINDRAJITGUPTA:Thatwaswhy,
we have precisely supported the Govern-
ment and they stood firm on that point. We
cannot do something which goes against the
very secular fabric of this country; we cannot
do something which is in violation of the
constitution.( Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): You could think supporting he
Government, along with the BJP for eleven
months!

[ Translation)

SHRI SURYA NARAYAN YADAV
(Saharsa): It is totally wrong. Your party
supported the BJP in bringing down the
Government. (Interruptions)

[English)

SHRI INDRAJIT GUPTA: We never
supported on this issue. What I am saying is,
unfortunately, it was not proper to criticise
somebody, who was no longer with us, that
Shri Rajiv Gandhi, did not respond to that
request, for whatever reason it may be. I do
not want to go in to those arguments. (Inter-
ruptions)

SHRI MANI SHANKAR AIYAR: But he
gave the reasons!

SHRI INDRAJIT GUPTA: The reason
that he had given was that Shri V.P. Singh
was fellow, whom he cannot support. That
was his only argument. (Interruptions)

SHRI MANI SHANKAR AIYAR: Hegave
the reasons ... ( Interruptions)

SHRI INDRAJIT GUPTA: Shri Mani
Shankar, he said to me: "Indrajitji, you want
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me to support this man who has done all 
these other this': I said, ' I am nut asking 
y w  to support him. I am asking you not to 
oppose on this particular issue and on the 
next day you can pull down this Government 
on any other issue and I do not mind that. It 
was your bonafides your secular bonafides - 
which were on test." 

In the 1989 eledions. you know that 
Shri Rajiv Gandhi opened his election cam- 
paign from Ayodhya by giving the slogan of 
Ram Rajya.. . (lnterrypthns) 

SHRl MAN1 SHANKAR AIYAR: That 
was Mahatma Gandhk slogan. Why do you 
communalise a secular statement? (Inter- 
ruptions) 

PROF. P.J. KURIEN: When the discus- 
sion was taking place, you could have said it 
and not today.(IntenyOrions) 

SHRl INDRAJITGUPTA: I am not yield- 
ing to you. Please sit down. (Interruptions) 

That is why, that opening speech of his 
election campaign was so exuberantly 
greeted with slogans of Hara Hara Mahadev, 
Hara Ham k h d e v .  Do you know who was 
sitting with him? 

SHRl MAN1 SHANKAR AIYAR: I was 
present on that occasion. I beg Shri lndrajit 
Gupta not t defame the memory and the 
words of a great leader. (Interrqtbns) 

MR. DEPUTY SPEAKER: The proce- 
dure and the system which is being followed 
in this House is that if any hon. Member is 
speaki. and iffor adarif i i ion who wish to 
put a question or ask any hon. Member 
should raise his hand and request the hon. 
Member who is speaking and if he yields to 
that request, them only he is permitted to do 
that. I think it nrould be better. i f  we follow it. 

SHRI BHOGENDRA JHA(Mhubani): 
But can the Minister be alkwed to do 
that?(/nt8~qthns) 

MR. DEPUTY SPEAKER: Rules are 
common to every hon. Member in this House. 

SHRl GHULAM NAB! AZAD: I h a y  
request lndrajii Guptaji, since Shri Rajk 
Gandhi is no more with us, not to mention 
what had transpired between them b&use 
we do not know the other part. 

SHRl INDRAJIT GUPTA: I said it be- 
cause Shri Mani Shankar Aiiarsaid he knows 
the other part. He claims to know the other 
part that is why I said it. Perhaps he does 
know. 

I understand there are electoral com- 
pulsions and other compulsionsthat operate 
on all of us. Nobody has a monopoly on that, 
I know. Sometimes when there are soma 
deviations, you may call itoppodunism. None 
of us here is innocent of that. Some devia- 
tions took place from the strict principles 
which we are formally committed to. 

Now I will say something which may 
provoke you. I hope it does not. The other 
day, for three days when my friends here 
held up the proceedings of the House and for 
three days they did not allow the Lok Sabha 
to function, what was it over? It was because 
a Memberon that side a Ministerto boot, had 
used an expression outside bmewhere in 
some press conference against their party. 

AN HON. MEMBER: Not against their 
party. 

SHRl INDRAJIT GUPTA: Well, he said 
it outside in his Press conference. When he 
spoke here, he did not mention any party by 
name. So, they took affront to that and they 
said il must be withdrawn in some form orthe 
other. Somebody on behalf of the Govem- 
ment must make it clear on the floor of the 
House that what that Minister said does not 
represent the views of the Government, They 
should d i i v e  of it or disassodate from 
it or do something. I must say, for three days 
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we were having a series of consultation 
meetings as to how to get over this impasse. 
The hon. Speaker was taking initiative in 
that. This side was determined, inflexible 
saying that it is not going to allow the House 
to proceed until the term which has been 
used against their party was either with- 
drawn or something was done. The other 
side, represented bytheLeaderof the House, 
was equally inflexible. They said, no we 
cannot do such a thing. we are not going to 
do it, we cannot disown a member of our 
party or a minister by saying that we do not 
agree with what he said. They were equally 
inflexible. This went on for three days. An2 
then suddenly this great inflexibility over- 
night evaporated into such wonderiul f !w -  
bility that both sides were ready to vcte 
together to put you in the Chair Sir! I don't 
grudge that. 

SHRl MAN1 SHANKAR AIYAR: That is 
because the Deputy Speaker is not a Desh 
Drohi. 

SHRl INDRAJIT GUPTA: Those in 
whose company you were voting by agree- 
ment were Desh Drohis according to you? 

SHRl RAM NAIK(f3ombay North): Now 
if you vote along with them on this Bill, does 
it mean that you agree with them? 

SHRl INDRAJIT GCPTA: The whole 
controversy which has been worked up is 
over the alleged birth place of Lord Rama. I 
for one have not been convinced by any 
evidence which has been produced up-till 
now that that very site where Babri Masjid 
now stands was the birth place of Lord 
Rama. 

Previously some months earlier when 
this controversy was raging, it used to be 
said by my friends here that no evidence of 
proof is required. When crores of our Hindu 
brothers and sisters are convinced in their 
minds and hearts that this is the birth place, 
that isenough. What more proof or ewdence 
do you need? But later on, because same 
method was evolved of hrvo sides sitting 
together and producing whatever documents 

and various evidences they had, then things 
started coming up. But nothing was proved, 
nothing was established. 

Anyway, there are about not less than 
one thousand temple in Ayodhya. Between 
Faizabad and Ayodhya, small, medium and 
large sized temples and shrines must be not 
less than 1,000. If you go to them, if you visit 
them or visit most of them, you will find that 
the purohit there in his particular temple is 
equally assured that it is his place where 
Ram was born and not the other place. How 
are you going to prove or disprove these 
things? How are you going to prove that 
there was a temple there which was de- 
stroyed by Babar and then Babri Masjid was 
built? I do not. Sir. 

The whole group of people, who are 
supposed to be eminent historians, have 
gone into this matter. They have said that 
there is not a shred of evidence. (Internrp 
tions) Babar came here in the year 1526. By 
that time, Tulsidas's Ramayan was already 
out. Everybody know about it. 

SHRl MAN1 SHANKAR AIYAR: After 
that. (Interruptions) 

SHRl INDRAJIT GUPTA: After 1570. 
(Interruptions) No, that was Valmiki's (Inter- 
ruptions) None of those - neither Tulsidas, 
nor Valmiki, nor this Ramchrit Manas - any- 
where makes a mention of a thing like this 
that there was a Ram temple there which 
was destroyed by this foreign invader, called 
Babar. And he destroyed it and built a mosque 
there. (Interruptions) So, I am afraid, the 
case of the BJP and the Vishva Hindu Par- 
ishad does not rest on any reliable evidence 
whatsoever. He must have been born some- 
where obviously. (Interruptions) 

SHRl RAM NAIK: Ram was a literary 
figure. He was not born. (Interruptrbns) 

SHRl INDRAJIT GUPTA: He was not 
born anywhere! You are throwing a new light 
on the whole issue. (Intenyotions) lthe was 
not born anywhere, then why do you insist? 



735 Places of Worshb SEPTEMBER 9,1991 (Special Provision) Bill 736 

SHRl RAM NAIK: We are teaching you 
the lessons of history. You do not know 
where Ram. was born. 

SHRl INDRAJIT GUPTA: I know that 
Ram must have been born_-- 
w b .  Where else he must have been born? 
He must have been co-d in the womb 
otK_aysh.alya. B,ut where that Garbha ,Ga 
hayauyas, nobo-so -- the insistence 
and the propaganda that the kJP has spread 
all through the country among millions and 
millions of people in thevillages, rural people, 
uneducated people, illiterate people, saying 
that that very spot is his birth-place, has led 
to this whole commotion. 

So, I think that it is better now that the 
BJP thinks about this matter anddoes not go 
on indulging in the kind of fundamentalist 
agitation which is having dire consequences. 

The other point I want to make is that I 
am not bothered about the Vishva Hindu 
Parishad because they are not a political 
party, they say. They are some sort of other 
outfit. But BJP is very much a political party. 
It is a major Opposition party in the lndian 
Parliament. They are bound by the Constitu- 
tion on which they take the oath. Every 
single Member has to take the oath on the 
Constitution. My contention is that you can- 
not take an oath on this Constitution of the 
Republic of India and then go outside and 
start preaching the slogan of Hindu Rashtra 
tt cannot be reconciled. The Hindu Rashtra 
sloganisa slogan whichgoesdirectly against 
the integrity and the unity ofthis country. If a 
Hindu Rashtra means a Hindu State, if that 
is a slogan which is permissible and accept- 
able, then sa is Khalistan. How can you 
combat the people who are propagating 
Khalistan if you go on talking here about 
.Hindu Rashtra? You are only helping those 
people, those extremists who there are talk- 
ing about the necessity of aseparate Khalis- 
tan State and can say that look, we have no 
option because the majority Hindus, whoare 
in India, are going to createa Hindu Riishtra. 
Then for the Sikhs, it will be impossible to live 
here. They have to have a separate State. 
(Interruptions) You are only giving them 

ammunition. That is all. (Intenyptions) 

SHRl RAM NAIK: There is asubstantial ' 
difference between the concept of a nat i~n 
and a State. We are not saying that this is 
Hindu State. Hindu Rashtra is a cultural 
concept. Nobody has said that in this Hindu 
State means only Hindus can stay here. 
(Interruptions) H Vishva Hindu Parishad had 
said this at any time, if you can show that the 
Hindu Vishva Parishad had said that Hindu 
nation and Hindu State are one and the 
same, we are ready to agree with you. (Inter- 
ruptions) 

SHRl INDRAJIT GUPTA: Enough has 
been said already in this debate toprove that 
we do no: accept this thesis that there is only 
one culture in this country. It is a country of 
many cultures and many religions. This is a 
composite country in which so many cul- 
tures have fused together and that is the 
lndian culture of which we are proud of. Do 
not try to give a sectarian connotation that it 
has a culture belonging only to Hindus. This 
is not acceptable and this country will not 
remain united, if the Khalistanis, you people 
and other people go on in this way. If this will 
go on, this country will be broken into pieces. 
Already some people in the North-Eastern 
States are talking about secessionism. (In- 
terruptions) 

SHRl RAM NAIK: You know how Rus- 
sia has been broken into pieces. 

SHRl INDRAJIT GUPTA: .mat is your 
last argument. But do not raise that argu- 
ment because you are not living in ,Russia 
and the like. We are living in India, the 
Bh6;at and we have to decide our own 
future, destiny and role. You do not have to 
copy and imitate any other country. 

SHRl RAM NAIK: It is a good lesson. 

SHRl INDRAJIT GUPTA: H is a lesson 
for you also. 

Sir, I only wish to say that the spectacle 
of divisive forces fighting with each other in. 
this country on the basis of religion, will give 
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comfort to nobody except may be to some 
powers who are out to weaken India. It may 
help people who are running Pakistan. They 
.will enjoy the spectacle of Hindus and Mus- 
lims killing each other in India. Nobody else 
will derive comfort from that spectacle. 

I would like to mention one point about 
the Bill. The Bill says: 

"No person shall convert any place of 
worship of any religious denomina- 
tion or any section thereof into a place 
of worship of a different section of the 
same religious denomination or of a 
different religiousdenomination or any 
section thereof." 

What is the concept that is being visual- 
ised here? It is conversion of a place of one 
type of religious worship into a place of 
another religious worship. But is there any 
provision to be made for all those places of 
worship which were converted not into forms 
of other religions but into somebody's house, 
somebody'scow shed and somebody'scattle 
shed? There are so many examples. The 
post-partition Punjab is fullof such examples. 
They were not converted necessarily into 
Gurudwaras. Many of the mosques have 
been converted into places where some 
people have taken them over and started 
living there. Some of the places have been 
converted into cow sheds and sonbe into 
cattle sheds. Now, you cannot expect that in 
the situation and atmosphere which pre- 
vailed at that time, those people who had 
some claim to those property, would have 
the courage to.voice their claims or to go to 
court or do anything. Some may have gone 
to court. I do not know. If so, their cases may 
be still pending, though so many year have 
passed. But in the other cases, if the] e are 
disputes with some adequate evidence of 
proof and can be brought to light even now, 
then is the Government prepared to take any 
remedial action in such cases? They were 
not converted from one place of religion to 
another place of religion out into something 
all together which have nothing to do with 

religion. Should that be permitted? That was 
a terrible state of affairs prevailing at that 
time. 

The sam'e thing might have h a p p e d  
across the border or on the other side of the 
border. We do not know and that is not our 
country. That became a different country 
altogether. So, I would request the Home 
Minister to give some thought to this particu- 
lar problem and to comider whether there is 
any way by which people who were dispos- 
sessed in a mannerwhich have nothing to do 
,with religion and have got some evidence of 
proof can still put forward their claims or not. 
Would that be considered or is it ruled out 
completely from thescope and content of the 
Bill? I would like to know about this point from 
theHomeMinister. Subject tothat, of course, 
we support the Bill whole heartedly. 

[ Translation] 

'SHRI BH. VIJAYA KUMAR RAJU 
(Narasapur): Mr. Deputy Speaker, Sir, at the 
outset I express my gratitude to you for 
giving me this opportunity to participate in 
the discussion on the places of worship 
(Special provision) Bill. I welcome the intro- 
duction of this Bill. In fact, this Bill should 
have been introduced long ago. My party - 

whole heartedly extends support to this Bill. 

Sir, the Babri Masjid Ramjanma Bhumi 
controversy should be settled through nego- 
tiations. If it is not possible to hammer out a 
solution to this problem through negotia- 
tions, the dispute must be settled through a 
verdict of court. We have to protect the unity 
and integrity of the nation at any cost. 

Religious intolerance is alien to our 
culture. Disrespect towards other faiths is 
quite unknown to our religion. Ours ;is a land 
where' all religions co-existed peacefully. By 
trying to mix religion with politics, .perhaps 
we are trying to forget our own culture. The 
word Hindu is very much a geographical 
term. The Persian Kings conqueredtheareas 
surrounding the river Sindhu in 518 B.C. 

'Translation of the speech originally delivered in Telugu. 



739 ~ k e s  of ~ o r s h b  SEPTEMBER 9,1991 (Speck# Provision) Bill 740 

[Sh. Bh. Vijaya Kumar Raju] 

They called the area as Hindu instead of 
Sindhu. That is how the word 'Hindu' came 
intoexistence. Thecountry come tobe known 
as 'Hindu Desha' and 'Bharata Varsha'. 
During the British rule our country acquired 
yet another name, "India". 

During its long and chequered history, 
people belonging to various religions came 
here and settled down, Muslims came and 
then the Christians. Christianity prospered 
during the British rule. Everybody had free- 
dom to profess and practice his religion. All 
the religions co-existed here peacefully. 
Tolerance and respect for other faiths are 
part and parcelof our culture and civilization. 
Ours is a composite culture. 

Nearly six thousand years ago, Aryans 
came here. Vedas came into existence dur- 
ing that period. Since then, Vedas are being 
held in high esteem, and being worshiped by 
the Hindus. Hinduism which is also known as 
'Sanatana Dharma' flourished during vedic 
period. Then, we see the advent of Jainism. 
Sir, we should not forget the fact that our's 
is a culture, in which every faith had been 
given due recognition and respect. Buddha 
was born in 6th Century B.C. and propa- 
gated Buddhism. Buddhism at once became 
popular not only in India, but also in various 
countries, both far and near, like China. 
Cambodia. Sri-lanka, Japan and Thailand. 
So, throughout the centuries, we have seen 
many religions shaping upon the sacred soil 
id ours. People belonging to various relig- 
kms professed and practiced their faiths 
fearlessly. 

The essence of the teachings of all the 
rc,.t'gions is one and the same. Be it Lord 
Rama, or Allah, Jesus the Christ, or the 
Buddha, or the teachings of Lord Krislma as 
revealed in Bhagavadgita, the basic tenet 
remains the peace and prosperity of every 
one on the earth, Universal brother-hood is 
the aim and essence of all faiths. No.reliion 
ever advocated a conflict or a quarrel. No 
religion exhorts its folkwen to go on a war 
path with @ people belanging to other - 

religion, caste, community, language or 
region. No religion preaches violence. We 
should not forget these basic truths. Every , 
religion strives for the welfare, progress and 
prosperity of every human-being. 

Sir, every-one in the country is guaran- 
teed freedom to profess and practice his 
religion. People belonging to eveiy religion 
may. have certain problems. But, it does not 
mean that there should be communal dashes 
in the country. Religion should not be mixed 
with politics. Under the guise of a political 
party, no religion should be allowed to dis- 
turb peace in the country. Such parties 
should not be allowed to fragment the coun- 
try into pieces in the name of religion. Unity 
and integrity is the need of the hour. Such a 
party has no right to continue and we all must 
wholeheartedly support this cause. Lord 
Rama is worshipped by all Hindus, to which- 
ever party they may belong. Nobody can 
dispute this fact. Nobody is against the 
construction of Rama temple at Ayodhya. 
But, at the same time, we must also keep the 
prevailing situation in the mind. Rama Rajya 
is nothing but an ideal state where every- 
body is lived with peace and happiness. But 
invoking the same Lord Rama's name, to 
construct a temple at a place supposedlythe 
birth place of his, ignoring the sentiments of 
the people belonging to some other religion, 
is something which is not justified. The 
adament attitude of some people to con- 
struct the temple at the same place. may 
ultimately led to the fragmentation of the 
country. Religion should not be allowed to 
divide the country. Lord Rama always advo- 
cated peace. It is really shameful that we are 
using the same Lord's name to spill the 
blood. 

Mixing religion with politics is quite 
dangerous. In 1977, when Janata Party 
formed the Govt. at Centre. B.J.P. in its 
earliest incarnation, was a part and parcel of 
that Govt. They, under the leadership of Shri 
Atal Bihari Vajpayee, were claming their 
party to be a secular party . They said that 
they had no connections whatsoever with 
organisations like R.S.S. But the s+me party. 
under the leadership of Shri Advaniji'em- 



barkedon Rath yathrain 1989 just before the 
elections. Their commitment to Hinduism 

. was adequately'displayed. The very'name 
Rathyatra, indicates that it was connected 
with the religion Hinduism. They wanted to 
grab voter to win elections by provoking 
religious feelings. It is the duty of every one 
to oppose the policy of getting votes by 
arousing religious sentiments. The video 
cassettes of Rathyatra and the happenings 
at Ayodhyawere played during the last elec- 
tion. If such things are permitted to go on, 
how can an ordinary man survive in this 
country. All along, people belonging to differ- 
ent religion, regions, languages, castes and 
Communities had been living together like 
brothers and sisters. But, now people in the: 
county are being provoked to disturb the 
communal amity which has been prevailing 
until now. We have to oppose such kind of 
provocative policies tooth and nail. I am 
making this appeal in this august House, 
which is the Supreme forum of the nation. I 
warn that the religion will hence forth be not 
permitted to mix with politics. We are not 
going to allow such a policy any more. We 
arenot againsttheConstrudion of thetemple. 
But, who has given them the right to shift 

. mosque from the present position? Huge cut 
outs of Lord Rama were displayed every 
where during the last election. It is a blatant 
misuse of religion. In the name of religion 
B J.P. wantedtograbthe power at the centre. 
But invoking Lord Rarna's name, by flaring 
up the Hindu sentiment, they somehow 
wanted to come to power. In 1984, they had 
only two seats in Lok Sabha If not for the 
religion how coula they bag so many seats in 
1989 elections? They misused Hinduism. 
They displayed their short-sightedness. 
Therefore. the time has now come, to ban 
political parties which are communal Be it 
B.J.P. or Muslim league or Majlis, any party 
which advocates Communalism has no ight 
to exist. I appeal to the Hon. Home Mmister. 
in this august forum, to introduce a bill to ban 
poltical parties. Which advocate communal- 
ism in this very session itself. We should no 
more allow mixing of religion with politics. 
Our country is backward socially, economi- 
cally and educationally. More than 50% of 
the population is living below poverty line. At 
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. .. 

a time when people are dying for want of 
food, we are more worried about our relig- 
ions places, than prov~ding food to the hun- 
gry! The development of the country has 
taken a back seat. Time has come to attend 
to our basic needs first. It is being said that 
Babar who invaded India in the Fifteenth 
Century, has constructed a mosque, dernol- 
ishing a temple at Ayodhya. What happened 
in punjab later on? Many Muslim religious 
places were converted into Gurudwaras 
when Sikhism came into existence and even 
later, during the British Raj. Are we going to 
demolish them all. How impracticable the 
whole theory has been. Ours is an ancient 
land. Many religions, from time to time ap- 
peared and disappeared. Today we are liv- 
ihg in a modern society. We should have 
respect for each other. We should respect 
the sentimentsof others. Progress and pros- 
perity coupled with tolerance should be our 
goal. One should think of his contribution 
when the other is dying of hunger. We should 
not be narrow minded. Thisforum shouMnot 
be used for purpose other than development 
and welfare of the people. It should not be 
allowed to be misused for religious issued. 
Only those who are not wise enough resort 
to mixing of politics with religion. 

17.00 hrs. 

We hold Hinduism in highest esteem to 
whichever political party we may belong. Sir, 
I do not want to take more time. I will end my 
speech quoting Lord Krishna in Bhaga- 
wadgita: 

"He resides in the heart of all beings. 
Therefore, instead of temples ciutside, let us 
make our hearts as temples of God and 
worship him in our hearts." 

We have to inclucate spiritualism. Hin- 
duism is the treasure house of spirituality. 
Refinement of soul an8 body is the outcome 
of spiritualism. Let us not quarrel on petty 
issues any more. Let us not treat ourselves 
only as Hindus, Muslims, Christians *. 
Onceagain I appeal to you, Mr. Home Min- 
ister. to ban communal pariies. If necessxuy 
you tmke steps to amend the constitution 
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even. We will all support such a measure 
whole hertedly. 

I once again tank you for giving me this 
opportunity to speak. 

[English] 

MR. DEPUTY SPEAKER: Shri Lodha. 
My humble request to you is, if you stick to 
the timing, more Members can participate in 
the debate. So, kindly oblige. 

[ Transhtion] 

SHRl GUMAN MAL LODHA(Pali): Mr. 
Deputy Speaker, Sir, I rise tooppose this Bill. 
It is a black law. 

Sir, the speech delivered in the house 
so far were more of sermons, miles away 
from reality and the facts of the 
history ...( Interruptions) ... Mr. Deputy 
Speaker, Sir, first of all, I would like to apprise 
you of the reality in which our leaders like 
MahatamaOandhi.Pandit Jawaharlal Nehru 
and others tried their best to keep the people 
of this country united and also to restore the 
common cultural heritage in order to achieve 
the objective of integration of this country in 
the same way as Shri Aiyar and Shri Azad 
tried to do today through their impressive 
speeches. Mahatama Gandhi sacrif~ced the 
major part of his life for this cause. But what 
was the outcome? When Mahatama Gandhi 
went to attend the Round Table Conference. 
Jinnah Sahib stood up and said: 

[English] 

Mr. Gandhi, you do not represent Ind~a, you 
are the Hindu leader. You represent Hindus 
only. 

[ Translation] 

Mr. Deputy Speaker, Sir, we must not 
forget that black day when Pakistan was 
formed, blood was shed and innumerable 

people were killed. Today, the leftist parties 
say that India has acommon culture. 1 would 
like to submit to them ... 
[English] 

SHRl B. VlJAYA KUMAR RAN (Nar- 
sapur): I am not a leftist. 

SHRl GUMAN MAL LODHA: I am not 
talking about you. I was talking about Shri 
Somnath Chatterjee and Indrajit 
Gupta.. . (lnterruptbns). . . 

, 
MR. DEPUTY- SPEAKER: it was a 

pleasand disguise for all. He spoke in Tel- 
ugu. - -  

[ Translation] 

SHRl GUMAN LAL LODHA: Who say 
today that we have a common culture had 
been saying in the past that Muslims had 
right of self determination. These people are 
to be blamed for the partition of the country 
and the bloodshed that followed. It were they 
who supported Shri Jinnah's demand for the 
right of self-determination leading to the 
creation of Pakistan. The same people are 
trying to showpath to us ...( Intemptbns) ... At 
that time they supported Shri Jinnah's two 
nation theory. 

[English] 

SHRl BASU DEB ACHARIA (Bankura): 
It is totally false .... (Interruptions) ... 

SHRl GUMAN MAL L0DHA:I do not 
yield. It is on record of partition History that 
communist supported Pakistan's two nation 
theory on the rationale of r'ght of self deter- 
mination. 

[ Translation] 

The people who supported the demand 
of right of self determination and opposed 
patriots like Subhas Chandra Bose by call- 
ing him an agent of Nizies and Fascists and 
a traitor are trying to teach nationalism to- 
day. USSR has disintegrated and the theory 
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of Communism has been 
rejected ...( htenyptbns). .. 

Mr. Deputy Speaker. Sir, Shri Aiiar 
delivered a very sentimental speech. He 
referred to the theory of dualism. I can also 
speak on the theory of monopsychism and 
pluralism. But I woukl like to speak on what 
exists in reality. People like him have been 
guiding Shri Rajiv Gandhi, Shrimati lndira 
Gandhiand others till yesterday. What guid- 
ance did they give? The guidance was that 
whatever advice they tender is according to 
the Constitution of India. One thing is very 
strange in the Constitution. I would like to 
submit to those hon. Members of the House 
who tend to plead a case in favour ol secu- 
larism in and outside the House that most of 
the hon. Members present here would be 
ignorant of the Constitution of Jamn~u and 
Kashmir adopted by the Lok Sabha. The 
proviso made in that regard states that ... 

[English] 

In the Preamble, in the first paragraph. the 
words "Socialist Secular* should be deleted. 
In the penultimate paragraph, omit the word 
"1ntegrit.f ". 

[ Translation] 

Mr. Deputy Speaker, Sir, it is very sig- 
nificant to note that the Constitution of Ka- 
shmir does not favour secularism. ' Secular- 
ism' was removed from the Constitution of 
Kashmir. When Shri RajivGandhipaid avisit 
there, people raised slogans- 

[ English] 

"You Indian dogs. go home." 

[ Translation] 

They ommitted the unity and integrity of 
the country from theconstitution forthe sake 
of Kashmir. Today, Shri. Ghulam Nabi Azad 
was very enthusiatic while delivering his 
speech; rather he became poetic, Hol~ever, 
his own State Kashmir has become the 
place of communal activities. But it is the 

Congres$ Party which is to be blamed for 
commiting he crime to encourage 
comunalism.. . (lntenyptbn). .. 

I would like to know from the Leftiis as 
to why they did not propose any amendment 
for inserting the provison of secularism in the 
Constitutionof Kashmir. Mr. Deputy Speaker, 
Sir, most of the hon. Members are ignorant 
of the fact that the word 'Secularism' which 
finds place in the preamble to the Constitu- 
tion of India has been ommitt& in the Con- 
stitution of Kashmir, even the word 'integrity' 
has also been removed from it to enable the 
Kashmiris to do what they like. When Shri 
Rajiv Gandhi went there, such slogans were 
raised "you Indian dog, 30 back*, be toler- 
ated this indecent attitude of those people. 
Today we are asked to learn to tolerate the 
disgrace our forefathers had to face years 
ago. We cannot tderate it. An awakened 
nation, a living nation can never tolerate 
insult of their forefathers or the history of 
their country. 

Mr. Deputy Speaker. Sir. I would like to 
submit that once their was a proposal for the 
reconstruction of Sornnath temple. I do not 
know whether Shri Aiyar and Shri Gulam 
Nabi Azad of the Congress Party were in 
politics at that time or not, but had they been 
in politics, they woukl certainly have gone on 
hunger strike to oppose the 
proposal.. . . (Interruptions). . . 

The Resolution for the reconstrucions 
of Somnath temple which was destroyed by 
the'Muslim rulers, was passed by the Cabi- 
net and the hon. President Dr. Rajendra 
Prasad went there to lay the foundation 
stone and a function was organised on large 
scale to celebrate the occasion. What hap 
pened to the composite culture at that time? 
The right to self-respect of the 
count ry...( lntenclptrbns) ... 

[English] 

Gadgil wrote: On Nov. 1. 1947, Sardar 
and I went to Somnath, the temple destroyed 
by Muslims centuries ago ... I announced 
G.O.I. decision to rebuild the temple. Late 
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Vallabhbhai made similar announcement 
(page 59-Govl. from inside "Gadgil. 

[Translation] 

SHRI 'MANI SHANKAR ANAR: NO 
mosque was there ... (Interrcqptbns). . . 

SHRl GUMAN MAL LODHA: Mr. Dep- 
uty Speaker, Sir, he is ignorant of what 
happened ...( InterNptions) In 1951 , the 
'mazaar' was removed to raise the temple. 
Mr. Deputy Speaker, Sir, he is trying to falsify 
what Shri Rejendra Prassad did. Pandit 
Nehru never coonsidered it essential to in- 
troduce any law for the purpose. He was a 
great leader he was the only person who 
could propogata secularism. Shirmati lndira 
Gandhi too did not consider it essential to 
enad any law for this purpose. 

I would l i e  to submit that history bears 
testimony to the fact that it was in 1946-47 
when communal riots between Hindu and 
Muslims took place on an umprecedented 
scale. Maximum blood was shed; women 
were disgraced and the slogan 'Pakistan 
Zindabad' was tatooed on their nude bodies; 
they were raped. Congress Members pce- 
tend to be ignorant of all that happened as 1 
they were born afterwards and as 1 they did 
not read history. Mr. Deputy Speaker. Sir, it 
is one thing to preach but it is another thing 
to practise it. Shri Aiyar was the Chief Ad- 
viser at the time when election manilesto of 
the Congress Party was issued In Mizoram. 
The manifesto stated that the administration 
in Mizoram would function as per the tenets 
of Christianity. ..(lnterrwtions). . .At that time 
they forgot that poverty prevails in the coun- 
try and a lot of devebpment has yet to be 
made roads have to be constructed and 
electricity has to be made available in re- 
mote areas. At the time of elections they did 
not bother about these things; rather they 
encouraged reiigions fanaticism to fetch 
votes, and today they are teaching us. Mr. 
Deputy Speaker, Sir, a meeting was organ- 
ised at Delhi ~QRoom. I asked Shri Asoke 
eon, who was the then Minister of law as to 

why issues related to religion wee raised in 
the meeting of advocates despite the Gov- 
ernment's daim that religion shoukl not be 
brought into poiitin, secularism should be 
restored in the country; and the congress 
party has been committed to it. I would like to 
know from you as to why the then Minister of 
Law Shri Shiv Shanker led about one lakh 
Muslims in Bycullan in Bombay to challenge . 
the verdict of Supreme Court and burnt an 
effigy of Justice Chandrachud? Why all this 
was done? Because these people though 
that Muslim votes would be bst if the verdict 
in regard to Shahbano case went in her 
favour. What was that case? It was a case 
filed by Shahbano to seek the help of Su- 
preme Caurt to get maintenance allowance 
from her husband whom she had been 
divorced.. . (Interruphs).. . Only one of the 
Muslim Members of the Congress Party 
opposed it, today I would like to thank that 
member. Shri Arif Mohammad Khan, the 
Member of the Ninth Lok Sabha. had op- 
posed it. But he was alone and as such his 
voice drowned in the 
din.. . (Interrtpfbns). ..The congress Party 
was worried b u t  Muslim votes. Shri Arif 
Mohammad is not in the House 
today,. .(Interruptions). . . l admit that we got 
him defeated. He was refused congress 
ticket in the by election at the instanceof Shri 
Vishanath Pratap Singh and persons like 
Syed Shahabuddin who wereclosely related 
to Haji Mastan were given the 
tickets.. . (lntem~tions) merely get Muslim 
support. Shri Arid Mohammad Khan is a 
secular Muslim in the real sense whereas 
Shri Shahabuddin is a person who formed 
Action Committee to oppose the unlocking 
of Ayodhya Shrine and observed black day 
on 26th January. 

SHRl RAJNATH SONKAR SHASTRI: 
Mr. Deputy Speaker, Sir, this House has a 
dignity of its own. Why papers are being 
thrown in this manner? ...( lntenuptrbns) ... I 
place this paper on the table of the 
House. .. (Intencqptions). . . 
[English] 

SHRl RAM NAIK(Bombay-North): Sir, I 



am on a point of order. No one has brought 
that piece of paperr which has been given to 
you. And none of the WP Members has 
thrown it. Now my point 01 order is, can a 
Member walk in the well and give that piece 
of paper in this way? Is it 
allowed? ...( Interruptions) ... Giving this sort 
of false provocation is absolutely 
wrong.. . (Interruptions) 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Several times. you gave the rul- 
ing. The previous Chairman also gave his 
ruling several times. You requested the 
Members and Shrimati Malini Bhattacharya, 
when she was in the Chair, alsn requested 
that a very imprtant issue is being dis- 
cussed. Therefore, the decorum of the House 
must be maintained. These people have 
created all the problems and are not letting 
the Members to speak. I do not eat paan and 
it is being said her that I have kept it before 
you by taking it out from my pocket. It was in 
their pocket and they are throwing its pieces. 
Keeping in view of the decorum of the House. 
I have kept it before you and asked you to 
find out as to who are involved in such things. 
(Interruptions) 
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on the side of Shri Shastri. I want to know 
from Shri Rabi Rayji, former Spaaker of this 
House and veteran parliamentarian, Shri 
Basu Deb Acharia, as to what happed actu- 
ally. 

(Interruptions) 

[ Translation] 

SHRl PHOOL C.HAND VERMA 
(Shajapur): It seems that only for the pur- 
pose of bringing bad names to Bharatiya 
Janta Party, he has brought it in his pocket. 
Why we should throw paan at him. What 
does it mean ? (Interruptions) 

SHRl RABl RAY (Kendrapada): I didn't 
know that this would cause so much dispute. 
But there is no doubt, that it definitely fell. I do 
not know from where it wasthrown. However 
it is very bad whosoever has thrown it. (Inter- 
ruptions) 

[English] 

MR. DEPUTY SPEAKER: I request the 
hon. Members to have their respective seats. 
Kindly have your seats. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Kindly have 
your seats. 

(Interruptions) 

MR. DEPUTY SPEAKER: Kindly have 
your seats. Whenever the Chair is on his 
legs, normally the well-established prece- 
dent is that other hon.Members will have 
their respective seats. Here because there 
was so much of shouting, 1 was not able to 
know as to what has happend? I came to 
know through Shri Rajnath Sonkar Shastri 
that somebody has thrown it. (Interruptions) 

MR. DEPUTY SPEAKER: Let us not 
bse our temper; let us know the truth of it. I 
am her as a Deputy Speaker. Shri Rabi Rayji 
is her and Shri Basu Deb Acharia is also here 

SHRl RABl RAY: Mr. .Deputy Speaker, 
Sir, we are all have to maintain the decorum 
of the House. There is no doubt that the 
paper fell before us. When it fell. I asked 
Acharia Basudebfrom where it had come. I 
do not know because' my face was on oppo- 
site side. Therefore. this dispute should be 
stopped here. If anyone has been identified 
or anyone admits voluntarily, then it is okay. 
However, when a discussion is going on this 
important subject. It should be continued. 
That's all (Interryptions) 

[English] 

Mr. Deputy Speaker: Hon. Members, I 
appeal to you that it is the sole responsibility 
of all the hon. Members to maintain the 
decorum of this House. Secondly, politiilly 
we may differ but we are the masters of this 
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House. We have to maintain the decorum 
and the dignity of the House. We have to 
maintain the decorum and the dignity of the 
House. Certainly, if any such thing has 
happened, we deeply regret for it and let us 
not give room for such things. Let us main- 
tain the dignhy and decorum 01 the House. It 
is my earnest appeal to all the Members in 
this House that let us spend time on this 
valuable debate. We may differ politically but 
that is a dierent matter (Inte~~uptions) 

[Translation] 

SHRl RAlNATH SONKAR SHASTRI: I put 
an end to this issue here. 

[Enghlsh] 

MR. DEPU'IY SPEAKER: I really feel 
sorry for whatever has happened and I 
apobgise for the same. Such a thing should 
never happen in this august House. So, 1 
request you to forget whatever unwanted 
thing has happened. That will be very gra- 
cious for us. Let us proceed with debate with 
greater vigour, enthusiasm, love and aifec- 
tion. 

[Translation] 

SHRI GUMAN MAL LODHA: Mr. Dep- 
uty Speaker. Sir, through you. 

SHRl RAB1 RAY: Mr. Deputy Speaker. 
Sir. I would like to thank Shri Lodha that 
during his speech, he has talked about the 
national unily and integrity which is a very 
vital issue. It is our duty to maintain the unity 
and intergrity of our country. I would like to 
tell him and the House that in the Indian 
National Army, whii was formed by Netaji 
Subhash Chandra Bose. there were three 
leaders with him. They were Dhallan, Sehgal 
and Shahnawaz Khan. Shri Shahnawaz Khan 
had been a Member of this House also we 
should remember Bahadurshah Jafar also 
whom the whole of lndia had accepted as a 
leader of this c o w .  When Shri Lodha has 
so high esteem for Netaji Subhash Chandra 

Bose, he should accept Bahadurshah Jafar 
also as the symbol of nationality who bad 
once represented our country against Eng- 
lish People. I think that it will be good for the 
House and for the integrity of the country 1 
we remember all these leaders when we 
remember Netaji Subhash Chandra Bose. 

SHRl GUMAN MAL LODMA: Mr. Dep- 
uty Speaker, Sir, in view of the opinion ex- 
pressed by the hon. Member Shri R'abi Ray. 
I would like to submit that Shahnawaz Khan 
abng with so many o!her soldiers bebnging 
to different religions were in the Indian Na- 
tional Army formed by-Shri Subhash Chan- 
dra Bose. There was no discrimination on 
the ground of religion in the freedom struggle 
foughtly Subhash Chandra Bose. We want 
to follow the path shown by him. But it should 
be double edged. The hon.   ember might 
be knowing that Shri Sikander Bakht who is . 
a leader of our party in Rajya Sabha. belongs 
to B.J.P. we have Mohammadan Ministers in 
U.P. and Rajasthan. 

Sir, Bahadur Shah Zafar was a revolu- 
tionary leader of this country. When he has 
kept in prison at Rangoon, he wrote a poem 

'Do Gaz Jamin Na Mil Saki' 

Which was very popular poem of his all 
poems. He was cremated at Rangoon. We 
sing it often. Mr. Deputy Speaker, Sir. Shri 
Gulam Nabi Azad is also present here. I 
would like to ask him why these words secu- 
larism. socialism and integrity have been 
deleted from the constitution in regard to 
Kashmir. A long time has passed when 
Kashmir was merged with lndia and today 
we are in 1991. A lot of big speeches were 
given here. but Mani Shanker Aiyer never 
got the courage to tell Shrimati lndira Gandhi 
that the word secularism should be incorpo- 
rated in the constitution of Kashmir. I would 
resign, 1 my statement is proved wrong that 
the words 'Secularism" and 'IntegdyW have 
been omitted from the constitution of Ka- 
shmir. You teach us? You say that you will 
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crush us? How would you crush us? When 
Dr. Shyama Prasad Mukherjee was the 

. . Memberof this House. Pt. Jawahar Lal Nehru 
had said: ' 

[English] 
e 

I would crush you. 

[ Translation] 

Then Dr. Shyama Prasad Mukherjee 
had replied 

[English] 

I would crush the crushing mentality of 
the Prime Minister. 

SHRl PHOOL CHAND VERMA 
(Shajapur): He is now going to tell you as to 
why he was thrown out? 

(Interruptbns) 

SHRl GUMAN MAL LODHA: Mr. Dep 
uty Speaker. Sir. he has written:- 

[English] 

"I have already described how 
. 

systemetically Pakistan drove out 
its Hindus and how they encour- 
aged Bengali Muslims to enter and 
occupy some areas in Assam. The 
Indian Government took no notice 
of these. On the other hand. Nehru 
was greatly annoyed when once.' 

[ Transla tion] 
This is very important. 

And I would like to submit to them also 
that I will not crush them, but as they have 
been crushing the true nationality of the 
country for the last forty years, people would 
crush them and it has already been demon- 
strated by the people. (Interruptions) 

Mr. Deputy Speaker. Sir. I woukl like to 
submit that I am not the only person to say 
so. Shri Gadgil, who was once Minister in 
Nehru's cabinet has written a book entitled 
"Goyernment from Inside" has also said so. 
I would read a quotation from it. 

AN HON. MEMBER: Which Gadgil you 
are talking about? 

SHRl GUMAN MAL LODHA: He is the 
same person who had been a Minister here 
and his son was also an M.P. in last Lok 
Sabha, but who is not in the present Lok 
Sabha 

SHRl MAN1 SHANKAR AIYAR: You 
should also tell that Shri Nehru had thrown 
out Shri Gadgil from hi Cabinet. (Intemp 
tiom) 

[Translation] 

You are trying to teach us. But one must 
first know himsell before attacking others. 
Do you know as to-what Shri Vallabh Bhai 
Patel had said? 

[English] 

'Vallabhbhai suggested mutual ex- 
change of Hindu and Muslim popula- 
tions and a propotional division of land 
between India and Pakistan.' 

SHRl MAN1 SHANKAR AIYAR: " 

(Interruptions) 

PROF. PREM DHUMAL: A person who 
was award& Bharat Ratna is being called 
by them as" They should be ashamed of 
uttering such words. (Intemqfhm) 

SHRl PHOOL CHAND VERMA 
(Shajapur): Mr. Deputy Speaker, Sir. I have 

"Expunged as ordered by the Chair. 
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a point of order, please listen to my point of 
order first. 

SHRl KALKA DAS (Karol Bagh): These 
people are using the word.' against a person 
whose efforts brought them to power. 

SHRl PHWL CHAND VERMA: Mr. 
Deputy Speaker, Sir, my point of order isthat 
an hon'ble Member of Congress Parly has 
used the word'. against a person who was 
honoured with the highest award of Dharat 
Ratna. I am on a-point of order as to how far 
it is appropriate. I want your ruling in this 
regard. 

(Interruptions) 

[English] 

SHRl RAM NAIK: Eartier some refer- 
ences were made to Rajiv Gandhi. Then it 
was suggested from that side tha! refer- 
ences to Rajiv Gandhi should not be made, 
they should be detected. Now, how a Mem- 
ber from that side gets up and says* to 
Sardar Vallabhbhai Patelji, to whom Ihe title 
of Bharat Ratna has very recently been 
awarded by the Government? 

(Interruptions) 

MR. DEPUTY-SPEAKER: Suppose that 
word is not in amformity with the parliamen- 

. tary system of democracy. I shall expunge 
that word. 

(Interruptions) 

SHRI KALKA DAS: They are here due 
to the efforts made by him. 

SHRl PHOOL CHAND VERMA: Mr. 
Deputy Speaker, Sir, I request you to askthe 
hon'ble Member to apologise for using foul 
words against a great man like Sardgr Patel, 
Therefore, through you, he should apok- 
gise. 

(English] 

MR. DEPUTY-SPEAKER: I have al- 
ready given my Ruling on that. 

(Interruptions) 

SHRl PHOOL CHAND VERMA: If he 
does not apologise to the House, he should 
be expelled from the House. Such a Member 
has no right to sit in the House. 

You must expel him from the House. 
Either the Mir~ister for Parliamentary Affairs 
should apologise on his behalf or he should 
be expelled from the House. He has used 
insulting words for a great patriotic leader. 

(Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: I have al- 
ready given a Ruling. If that word is unparlia- 
mentary and if it is not befitting the parlia- 
mentary procedure of this House, that word 
would be expunged. I have already told that. 
Let us proceed further. 

(Interruptions) 

[ Translation] 

SHRl GUMAN MAL LODHA: I abide by 
your direction. He was honoured with the 
award of Bharat Ratna. 
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[English] 

SHRl SHNENDRA BAHADUR SlNGH 
(Rajnandgaon): Sir, l am on a point of order. 
I would like to know the authenticity of the 
book from which he is quoting or reading his 
own concocted version of the book which is 
brought here. Hs he taken permission from 
the chair for this? 

SHRl GUMAN MAL LODHA: It is from 
the library of the Lok Sabha. 

SHRl MAN1 SHANKAR AIYAH:. Mr. 
Deputy-Speaker, Sir, I am on a p i n t  of 
order. I wish it to be dariiied. 

SHRl GUMAN MAL LODHA: I am not 
yielding. 

SHRl MAN1 SHANKAR AIYAR: I am on 
a point of order, I am not responding to you 
(Interruptions). 

MR. DEPUTY-SPEAKER: One minute. 
Our hon. Member has raised a point of order 
stating whether it is a concocted book or a 
book with authority. So, I give the Ruling. He 
is a responsible hon. Member of this house. 
definitely he brings to the House a book 
which is really worth mentioning here and he 
has told the name of the author of the book 
also. Therefore. I over-rule that. 

SHRl MAN1 SHANKAR AIYAR: My point 
of order is that what Mr. Guman Ma1 Lodha 
is reading in the House is not what Sardar 
said, but what Mr. Gadgil claims Sardar said. 

MR. DEPUTY-SPEAKER: Okay. All 
right. 

(Interruptions) 

[Translation] 

SHRl GUMAN MAL LODHA: Mr. Dep- 
uty Speaker, Sir, I have quoted from the 
book written by Shri N.V. Gadgil entitled 
Government from Inside" published by 
Meenakshi Prakashan Meerut. I have got it 
issued from Parliament-library itsell and its 

number is 72847. You may please note that 
all this is wi ien on Page84of this Book Shri 
Gadgil's comments are also given in the- 
book 

[English] 

" But one has to confess that such an 
exchange would have been beneficial 
in the long run. Weare asecularmuntry 
and our faith in secularism is fundamen- 
tal, but that too must be tampered by 
hard realities of the situation. The Brit- 
ish treated the Muslims as a famurite 
wife. And we overlooked many of their 
transgressions because they were a 
minority. Our difficulties today spring 
from this weakness." 

[Translation] 

MR. DEPUTY SPEAKER: Sir, I would 
like to request you that this is written by 
Gadgil. They could forget Mahatma Gandhi 
Jawahar Lal Nehru and even lndira Gandhi. 
Today the financial situation is that the entire 
policy has been reversed. My plea is that it 
was theGadgil'sfeelings they are not treated 
as equal citizens rather an appeasement 
policy is adopted for them. That is why it is 
written here. 

[English] 

"And we overlooked many of their trans- 
gressions because they were a minor- 
ity. Our difficulties today spring from this 
weakness. We feared that a stem treat- 
ment of Muslims in lndia would recoil 
adversely on Hindus in Pakistan." As a 
result West Pakistan became a land 
without a single Hindu and of the 20 
million Hindus in East Pakistan only 
about a half still remain. In contrast 
migration of Muslims from India to 
Pakistan later 1949 was negligible 

[ Translation] 

Just now an honourable member had 
mentioned what would happen in Bangla- 
desh. I would like to tell you what is happen- 



759 PhcesofWimh@ SEPTEMBER 9,1991 (&cia/ ~m&bn)  BBill 760 

ing there. Today. if any Hindu dies,in a 
Muslim country, he is not albwed to be 
cremated with Hindu rites. The situation is 
that when any body goes to take food during 
the time d 'Roja', he is whipped out. The 
Hindus are not allowed to eat; they are not 
atlowed to burn the dead bodies and here we 
are taking like that. (Interryptbns) 

MR. DEPUTY SPEAKER: We are not 
discussing on the fbor of the House. the 
system existing an over the world. 

SHRl GUMAN MAL LODHA: But that 
has been albwed. 

MR. DEPUTY SPEAKER: Let us stick 
to the subject matter before us. We need not 
go abroad. 

. SHRl GUMAN MA1 LODHA: Mr. Dep 
uty Speaker, Su, we do not copy anybody I 
would like b quote acouple of lines kom the 
poem of Shri Atal Bihari Vajpayee. This will 
make it dear as to what is our feeling - how 
large ow heart is 

ko i  Batlasye Kabul me kini hamne 
Masjiden todi, 

Bhubhag Nahi sat-sat-Manav ka Hriday 
jeetane ka Nishchaya' 

These @es make our feelings dear. 

Mr. Deputy Spedter, Sir. I would like to 
point out one thing about the present bill 
moved in this House. Indian Muslims are 
mostly used for maintaining a vote bank by 
vested interests because of their illiteracy. 
There is already a law regarding the tress- 
passing of proporty and according tothat law 
no notice is taken if the daim of any property 
having tresspassed is -tt& after 12 
years. Mr. Deputy Speaker Sir. how did it 
bem the Mushs. They did in fact. gel 

beyond being miquided. The way 
VP. Singh and the men of Rajiv Gandhi run 

after the Imam of Jama M ~ s J ~  and entreat 
before him forthe Muslim votes. It isonlythe 
stretegy for getting Muslim votes and this Bill . 
has been brought here to appease the 
Muslims. Otherwise, this is the law of our 
nation that no one could dare trespass 
against other. I would'also lke to state that 
the Ram Janam Bhoomi issue as well as 
other similar issues can not be resolved by 
the national laws these can be resolved with 
the help of international laws. Now the name 
of Lenin Grad is being changed. (Intemp 
tbns) Mr. Deputy Speaker. Sir. I would like to 
state when some change at international 
level takes place, no body can do anything. 
Today the name of Lenin Grad is being 
changed and the communists are helpless 
to interfere in the matter. The status of Lenin 
has been thrown. All the States in Russia 
have became independent and the Russian 
Communists do not talk of composite culture 
and Russian Unity. 

Mr. Deputy speaker;&, this law is an 
illusory law and it is full of confusion. It is not 
going to benefit either Hindu or Muslim. That 
is why, Hindus and Muslims both must op- 
pose this Bill. That is all. Thank you. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TMLER): Is this the same 
Justice Lodha who was Ckief Justice of 
Assam High Court? 

SHRl GUMAN MAL LODHA: It was 
your Government which made me the Chief 
Justice. 

SHRl RAJNATH SANKAR SHASTRl 
(Saidpur): Mr. Deputy Speaker. Sir, I am 
grateful to you for allowing me to speak an 
this Bill. Thii is avery important bill related to 
human lie in India. Today, we Indians are 
considering such a Bill after a very long time 
as may definitely lead ,the wn t ry  to a new 
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direction. We welcome this Bill. Opposing 
this Bill, kn. Uma Pharati just now told that 
she went to Varanasi. # was raining at that 

\ time. She went nearto the Kashi Vishwanath 
Temple in the rain. She saw that the mosque 
wasconstrxted after demolishing the tempie 
so her feeling was very niuch hurt. I would 
lika to ask the Saint sister Km. Uma Bharati 
through you whe!hershe went to Vishwanath 
temple where it is written on its niain door 
even today that Untouchables are not al- 
lowed to enter the temple (Interruptions) 

I would like to submit only in this regard 
that a Parliamentary Committee under your 
leadership should visit the place and ensure 
whether I am right or wrong.(!nterruptions) 

MR. DEPUTY SPEAKER: Please take 
your seat. (Interruptions) 

SHRl CHINMAYANAD SWAMI 
(BADAUN): I am on a point of order . It is 
written on the niain door of the temple I am 
prepared to resign otherwise Shastriji must 
resign (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: May I re- 
quest you all kindly to oblige !o have your 
seats? Let us not lose our patience. We are 
virtually at the fag end of the day. The atmos- 
phere is expected to be very very cool. 
Nothing warrants us to lose our patience, if 
by chance Shri Rajnath Sonkar Shastriji's 
information is not palatable to you. (Inrerrup- 
tionsj. When you get your chance to speak, 
you can mildly say what you want t:, say. It is 
for all of you to think about. I am not an 
advisor to anybody. My job is only to appeal 
to your hearts. (Interruptions) Have your 
seat. You have got G chance. Shri Suresh 
Chandra Dikshit's name is there. He can tell 
us the facts. Why shol~ld we unnecessarily 
lose patience? Let us have some discipline. 

I reqi~est Shri Rajnath Sonkar Shastri to 
proceed 

(Interruptions) 

MR. DEPUTY SPEAKER: Sit down 

please! You will be given an opportunity and 
then you can speak. 

SHRl VINAY KATIYAR (Faizabad): 
Deputy Speaker, Sir, I rise on a point of 
order. Whatever Mr. Shastriji has said would 
create disputes and differences. (Interrup- 
tions) He has described all this with a viewto 
humiliate the Hindu Community (Interrup- 
tions) 

SHRl RAJNATH SONKAR SHASTRI: 
Do not conceal your mistakes, please! 

[English] 

MR. DEPUTY SPEAKER: We are fully 
employed and engaged for mare than five 
minutes. Have you achieved any thing? Some 
hon. Members have lost the chance to speak 
even though they prepared themselves well 
to speak. There are some hon. Members 
who could not get a chance to speak during 
the whole Session. We should give regard to 
thsm also. If some wrong information is 
given, you can raise that point when you get 
your chance to speak and hon. Members 
can correct themselves. 

Shri Brishin Patel, will you forego your 
point of order? 

[ Translationj 

SHRl BRISH!N PATEL (Siwan): Mr. 
Deputy Speaker. Sir, my Point of order is 
that earlier it had been written as such. I do 
not know whether it has faded away with the 
passage of time, that is a different things 
(Interruptions). 

SHRl KALKA DAS: It is now clear that 
whatever he has said is wrong. 

(Interruptions) 

! Englisn] 

SHRI GUMAN MAL LODHA (Pali): It is 
a confession. (Interruptions) 
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SHRl RAJNATH SONKAR SHASTRI: 
Mr. Deputy Speaker, Sir, what my friend has 
said on thebasis of the point of order might 
be his personal opinion. Very humbly, I would 
like to submit th2t Vkhwanath Mandir is only 
three kilometer away from my house and I 
hail from there. It is a coincidence that the 
prosent Member of Lok Sabha from that 
const3uency is an outsider. I have nodispute 
with him. I had put up the issue in 1984 too 
as we!l as written to the 'Kashi Naresh'. the 
nation otthetemple. Moreover, I am a Hindu. 
3 resident of Varanasi. Pecple from all over 
the country come to Varanasi. Afew ol them 
h a p 1 1  to be known to us. We take them to 
tha temple and show as to what has been 
mscribed thereon? Mr. Deputy Speaker, Sir, 
our friends need not to resign on this issue. 
i am ready to resign if they feel offended. I 
belongio Schedulecaste and I am sorry that 
even the truth told by me is being sup- 
presssd (Interruptions). I cannot go to that 
side now (Interruptions). My 'Sadhvi' sister 
has pointed OIJ~ that people ar9 ignoring the 
History. She is a great scholar and of course 
a 'Shadhvi' We have pll respect for her. She 
is an orator as well. Today I have carefully 
listened io her, she was saying that efforts 
were being made to supress the History. Mr. 
Deputy Speaker, Sir, through you, I wani to 
express that it is neither we nor the people of 
the country who are ignoring the history, but 
it is some of our !riends sitting in that side. 
Who are ignoring the history. 

Mr. Deputy Speaker, Sir. I as well you 
and dher paople have gone through the 
'Manusmriti'. In '?Aanusmiriti"Shurdras' have 
been compared whh adog. What humiliating 
words haw been said for the 'Shudras'. 
According !o 'Manusmiriti' a Shudra should 
mcve hmsiny an earthern pot around his 
neck. and tying a broom to his waist. This is 
Hinduism which is based on such systems. 
jinterryfbns! I! our friends are desirous of 
cmtinuing the sams system, the system of 
Manu,thesystemof Gantanorthat of 'Szlrpatn 
Brahmin, I thinlc that there can be no greater 
malady for Incica (Inte~rrptions). I know much 
better than you (Intencrptbns) 

SHRl BUTA SINGH (Jabre): Mr. Dep- 
uty Speaker, Sir, hor;. Sonkarji has said that 
he had gone through the 'Manusmriti' ik 
which 'the Shudras' have been regaddas 
the fourth 'Varan' and that taJks of some 
systems for them. I want to make some 
amendments in it. The 'Manusmriii'does not 
call them even the Shudras who are todqp 
known as schedule castes, they have beel. 4 
kept below Shudras. The Shudras. (Inter- 
ruptnbns). According to the Manusmriti 
'Shudras' are worse than even the beasts. 
Even the animals have been given higher 
status than us.. . (Interruptions) 

18.00 hrs 

[English] 

MR. DEPUTY SPEAKER: i would like to 
know the sense of the House. Shail we 
continue for some more time? 

THE MINISTEROF PARLIAMENTARL 
AFFAIRS (SHRI GHULAM NAB1 AZAD). I 
submit that we should extend the House bj 
an hour at least. The hon. Deputy Speakel 
may take the sense of the House. (Interrup 
tions) 

MR. DEPUTY SPEAKER: Sh;i Chan- 
drajeet Yadav, do you have anything to say 
about this? Are you for extending the tirn- 
ing s? 

SHRl CHANDRA JEET YADAV 
(Azamgarh): What does Shri Ghulam Nabi 
Azad war?t? (Irrterruptions) 

SOME HON. MEMBERS: Let us con- 
tinue tomorrow (Interruptions) 

SHRl GHULAM NAB1 AZAD: You may 
exter~d the House by an hour today. We can 
contin:le the debate tomorrow. (Intemp 
:ions) 

[ Trartslation] 

DR. LAXMI NARAYAN P4NDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, it was 
decided that if we forgo the Lunch-hour, the 
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Muse would not be extended. Discussions 
on h a  budget is almost over, Yet the Lunch 
hour continuous to be suspended and now 
again the House is being extended. It is not * 
good (Intenopttions) 

SHRI CHANWiA JEET YADAV: You 
can extend the House Sir, by an hour. We w~ll 
continue the debate tomorrow also. 

M R I  GHULAM MABl AZAC: hly sub 
mission is that there are lot of speakers and 
even I we spill it over for tomorrow, it may be 
very difficult to complete it tornonow. 1 omor- 
row we have to take up other business also. 
So, you may dxtend the House by an hour 
and we can continuetomorrow alsotill lunch. 

MR. DEPUTYSPEAKER: Is it the sense 
of the House? 

SHRI E. AHAMED (Manjeri): Let us sit 
for another one hourtoday and can continue 
it tomorrow. (Interruptions) 

[ Translation] 

SHRI DAU DAYALJOSHI (Kota): It was 
decided that if there was no lunch hour, the 
House would be extended. There was no 
lunch hour today and there is no need to 
extend the House. 

DR. LAXMINARAYAN PANDEYA: Mr. 
Deputy Speaker, Sir, it was decided that 

there would be no lunch hour and no late 
sitting (lntenqtbns) 

MR. DEPUTY SPEAKER: Shri 8uZa 
Singh, do you want to say something? 

(Interruptions) 

MR. DEPUTYSPEAKER: Many speak 
ers, who wants to participate are not getting 
time. fie bell is being rung for every two or 
th:aeorfour minutes and they are not getting 
adequate time. Therefore, Ef you all agree to 
sit up for som6 more time today (Intemp 
tions) 

SOME HON. MEMBERS: No, let us 
continue tomorrow. ( Intenuptions) 

MR. DEPUTY SPEAKER: It appears 
that the hon. Members do not want to sit for 
some more time. 

SHRl GHULAM NAB1 AZAD: You may 
take to sense of the House. 

MR. DEPUW SPEAKER: What is the 
sense of the House? 

SOME HON. MEMBERS: We will con- 
tinue tomorrow. 

MR. DEPUTY SPEAKER: All right. Now 
the House stands adjourned to meet again a! 
11 -00 a.m. tomorrow. 

18.04 hrs 

The Lok Sabha then ad'umed till Eleven 
of the Clock on Tuesday, September 10, 

1 99 1/5hadra 19,19 13 (Ma). 
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